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.l0e2004 	List on 10,11.2004 for adrnisslcin. 

ated....I.LJi 	 ' 
By order 

bb 

• 	
•. 	

' 	26.10.2004 	Heard Mr.H.Chanda, learned counsel 

for the applicant. Mr.B.C.Pathak, lear-

t ned Aadl.C.G.S.C. for the responQents 

•J 	 . 	
Was present. 

O.A. is admItted, call for the 

records, returnable by, four weeks 

List on 25.11.2004 for orders. 

L'1-2' 	tofbC' 

, 	..-titioto'1 Member (A) 

bb 

Io 	 25 .0 .o 	ur eks t 	is granted to the 

" - 	respondents to file written statement.' 

1 - 	

List on 25.1.0for order. 
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O.A. 242/2004 

H 
25.01.2005 	List on 25.02.2005 to eable 

the respondents to file written 

statement. 

Member () 
mb 

	

25.2.2005 	Present 	The Hontble Mr., KV 
Prahiadan, Member (1). 

Four weeks time is given to 

the respondents to file written 

statement. 

List on 01.04.2005 for orderj 

- / - 	 - -- 	 3 

- 	Member (A) 

nib 

- 	 01.04.2005 	Mrs, A.K. Chaudisiri., learfleI' 

dd1. C.G.S.Co for the respondts T5 I 
seeks time for-filing written tate- - 

ment. Post on 29.4.2005. 	:. 

Vice-Chairman 

Mb 

* 	29.4.2005 	Mr. 4•K,  Chaudhuri, learned Addi. 

• 	C.G • S.C. for the respondents submits 
• 	

that some more time is required to file 

written statnent. List on 31.5.2005. 

Vice-Chairman 

mb 

• 	31.5 .2005 	Mr.S.NathI, learned counsel for the 
applicant aubnitted that he has received 

• 	 if 	 the written statement and the matter can 

be posted for hearing* post for hearing 

on 2996.2005. 

• 	 Member 	 Vioe.Chairman 
bb 
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O.A. 242/2004 	 S  

Co 

29.6.2005 	Post on 5.8.2005. 

Vice-Chairman 
mb 

5.8.05. 	 Mr.M.Chanda learned counsel 

for the applicant submits that the 

case can be disposed of. Post the 

matter on 11.8.05. for disposal 

Vice-Chairman 

lm 	

C 	 -. 

17.8.05 	Due to paucity of time case is 

adjourned to next available DivIsion 
Bench. 

Member vice  

im 

4.102005 	post on 6.10.2005 at the top of t1 

hearing list. 

7$ber 	 Vice-chairman 

06.10.2005 	Heard learned counsel for the 

parties. Hearing concluded. Judgment 

de1ieverd in open court, kept in 

separate sheets. The application .15 

disposed of in terms of the order. 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH. 

O.A. No. 242/2004 

DATE OF DEClSION 06.102005. 

Sri Subimal Roy 
	 APPLICANT(S) 

Mr. M. Chanda, Mr. G.N. Chakrabarty ADVOCATE FOR THE 
APPUCANT(S) 

- VERSUS - 

U.O.L & Others 
	 RESPONDENT(S) 

Mr. AK. Chaudhuri, AddL C.G.S.C. ADVOCATE FOR THE 
RESPONDENT(S) 

THE HON'BLE MRJUSTICE G. SIVARAJAN, VICE CHAIRMAN. 

THE HON'BLE MR M.K. MISRA, ADMINISTRATIVE MEMFER. 

Whether Reporters of local papers may be allowed to see the 
judgment? 

To be referred to the Reporter or not? 

Whether their thrdships wish to see the fair copy of the 
judgment? 

Whether thejudgment is to be circulated to the other Benches? 01.  
Judgment delivered by Hon'ble Vice-Chairman. 

....... 

\ 

k 
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CENTRAL ADMINISTRATIVE rjiRj)3ITNAI 
UBNQ11 

Original Application No. 242 of 2004 

Date of Order: This the 61  day of October 2005. 

The Hon'ble Mr. Justice G. Sivarajan, Vice-Chairman. 
The Hon'ble Mr. M.K. Misra, Administrative Member. 

Sri Subimal Roy, 
MES No. 228303, 
S/a - Late Satyabrata Roy, 
Junior Engineer (Civil), 
0/a - The Garrison Engineer, MES, 
Silchar Division, 
P.O. - Arunachal Pradesh, 
Dist - Cachar, Assam. 	 . . - Applicant 

ByMvocates Mr. M. Chanda, Mr. G.N. Chakrabarty, Mr. S. Nath. 

- 	Versus- 

 The Union of India, 
Represented by the Secretary to the 
Government of India, 
Ministry of Defence, 
New Delhi - 110 001. 

 The E-in-C's Branch (EIC/EIR) 
Army Headquarter, DHQ 
New Delhi. 

H 	3. The Chief Engineer, 
HQ, Eastern Command, 
Engineers Branch, 
Fort Willam, 
Kolkata-21. 

 The Chief Engineer, 
Shillong Zone, M.E.S., 
Spread Eagle Falls. 
Shillong -793 011. 

 The Dy. Director (Admn.), 
0/a - The Chief Engineer, 
HQ, Eastern Command, 
Fort Willam, 
Kolkata-21. 

Department of Personal & Training, 
Govt. of India, 
Represented by it's Secretary, 
North Bock, New Delhi - 110001. Respondents 

By Advocate Mr. A.K. Chaudhuri, AddL C.G.S.C. 
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SIVARAIAN. .1. (V.C.) 

The applicant was initially appointed as Overseer. He was 

promoted to the post of Superintendent, Building/Roads, Grade II on 

15.01.1998. Later the post of Superintendent was re-designated as 

Junior Engineer (Civil). The grievance of the applicant is that though 

he had completed 24 years of service on 27.05.1993, he was not given 

benefit of ACP Scheme. The applicant made representation on 

16.02.2004 (Annexure - III) before the 2 11drespondent for grant of 2 

financial upgradation under the ACP Scheme. His grievance is that 

the 21  respondent has not taken any decision on the said 

representation. 

The Respondents have filed their written statement, 

wherein they have taken the stand that that since the applicant has 

been promoted to the post of Junior Engineer and since he did not 

have the requisite Diploma, he cannot be granted 2' financial 

upgradation untill the period of 12 years from the date of promotion 

to the post of JunIor Engineer expired. 

We have also heard Mr. M. Chanda, learned counsel for 

the applicant and Mr. A.K. Chaudhuri, learned Addi. C.GS.C. for the 

respondents. A Division Bench of this Tribunal had occasion to 

consider a similar situation in a case of another employee of the same 

department in its order dated 21.01.2005 in O.A. No. 241/2004 and 

made the following observations :- 

'S. As we have noted the case of the 
applicant for grant of second financial 
upgradation is based on the memorandum 

/-1/' 
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dated 92.99 (Annexure - H) but the second 
respondent has not considered the effect of 
the 1999 ACP scheme while issuing the 
impugned communication dated I 0.8.04 
(Annexure - IX). It is true that the applicant 
did not satisfy the conditions stipulated in the 
earlier scheme or in the communication 
Annexuro - IX. As already noted the claim of 
the applicant for grant of second ACP on 
9.8.99 is based on Annexure - II 
Memorandum. In regard to the contention of 
the respondents the applicant is not entitled to 
the benefit in view of the fact but he did not 
pass the MES procedure examination and did 
not possess a diploma In civil engineering. 
Counsel for the applicant has relied on the 
decision of the Supreme Court and the 
decIsions of different Benches of the Tribunal 
including one given by this Tribunal. Having 
considered the rival submissions, we are of the 
view that this application can be disposed of 
with directions. 

6. The applicant has not projected his claim 
for second financial upgradation with 
reference to the Memorandum dated 9.8.1999 
before the 21 respondent in the earlier 
representation though there was a reference 
to the same in the representation. The claim 
was considered only with reference to the 
earlier scheme and the one time special grant 
referred to the Annexure IX communication. 
Thus the respondents did not' get an 
opportunity to examine the claim of the 
applicant based on the Scheme dated 
9.8.1999. Further, all the required factual 
details are not available in this case. In these 
circumstances, it will not be in the fitness of 
things for the Tribunal to consider the claim 
on merits at this stage. The matter has to be 
considered by the authorities themselves at 
the first instance. 

Accordingly the applicant is directed to 
make a detail representation setting out his 
claim for grant of second financial upçjradation 
with effect from 9.8.99 based on the scheme 
(Annexure - H) before the second respondent 
within a period of one month from today. If 
any such representation is made the 
respondents will consider the same with 
reference to the ACP Scheme of 9.9.99 
(Annexure - II) and in the light of the decisions 
relied on by the applicant and referred to in 
this order and pass an appropriate order 
within four months from the date of receipt of 
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the representation. We make it clear that we 
have not expressed any views on the merits of 
the claim made by the applicant." 

In view of the above, we are of the view that this O.A. also 

can be disposed with similar direction. Accordingly, the applicant is 

directed to make a detail representation setting out his claim for 

grant of second financial upgradation with effect from 09.08.1999 

based on the scheme (Annexure - I) before the second respondent; 

I  within a period of one month from today. If any such representation is 

made, the respondents will consider the same with reference to the 

ACP Scheme of 09.08.1999 (Annexure - I) and in the light of 

paragraphs 5 and 6 of the order in OA No. 241/2004 extracted 

hereinabove and pass an appropriate order within three months from 

the date of receipt of the representation. We make it clear that we 

have not expressed any views on the merits of the claim made by the 

applicant. 

Though Mr. M. Chanda, learned counsel for the applicant 

relied on various decisions of Courts since the matter is relegated to 

the authorities, it is open to the applicapt to present all these 

decisions by making reference in the representation to be filed as 

directed above. 

The O.A. is disposed of as above. 

ZiRA) 
	

G. SIVARAJAN) 
ADMINISTRATIVE MEMBER 

	
VICE CHARIMAN 
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IN TUE CENTRAEADMINISTRATIVE TRIBUNAL 

GUWAI-JATI BENCH: GUWAHATI 

/2004 

Sri Subirnal Roy. 

-Vs. - 
Union of India & Ors. 

LIST OF DA'I'ES AND SYNOPSIS OF TIlE APPLICATION 

27..05..1969- 	Applicant 	initially 	appointed 	as 	Sub- 

Overseer. 

15.01.1998- 	Applicant 	promoted 	to 	the 	post 	of 

Superintendent, Building/Roads, Gr. II. The 

post of Superintendent B/R .Massubseguently 

re'designated as Junior Engineer (Civil) and 

-as such the applicant is tAjorking as Junior 

/ Engineer (Civil) at present. 

09.08.1999- 	Govt. of India introduced one welfare Scheme 

in the name of A ssured Career Progression 

(CP) Scheme. Under the said Scheme it was 

• provided that the central Government c:ivilian 

employees who do n o t get any regular 

promotion due to stagnation, will be granted 
I  

to financial upqrada .. ions on completion of 

/ 12 years and 24 years of regular service 

during the entire tenure of their service. 

The applicant completed 24 years of 

service on 27.05.1993 and as such he is 

entitled for 2nd upgradtion under the Scheme 

at least M.e.f, 09.08.99 i.e. the date on 

Aihich the ACP Scheme came into being. 

01.09.1999- 	Department of Defence Accounts vide its 

letter da .ted 01.09.99 issued clarif:ication 

j6s;~~"n~ €1 



regarding fulfillment of normal promotion 

norms. 	 (nnexure'IV) 

	

14032001- 	Office of Accountant General (&E),, Meghalaya 

/ granted second financial upgradation under 

CP Scheme wef the date of their completion 

of 24 years of regular service 	(nnexureV) 

	

1206.2002- 	The Respondents Department proposed to the 

Govt. for granting an one'-time benefit under 

the ACP Scheme to those Junior Engineers 

[

(Civil) who were promoted from the lower,  post 

C)f Superintendent (B/R) Gr.IL 

	

16.022004- 	APPlicant submitted representation praying 

V
for,  grant of 2nd financial upqradation to 

him under the ACP Scheme but no response. 

Hence 	this 	application before 	the 

H on b lie T r i bu n a 1 

PRAYERS 

Relief(s) sought for: 

	

Under t h e facts. and circumstances stated above 	the 

applicant humbly prays that Your Lordships be pleased to 

admit this application call for the records of the case 

and issue notice to the respondents to show cause as to 

why the relief(s) sought for in this application shall 

not he granted and on perusal of the records and after 

hearing the parties on the cause or,  causes that may be 

shown, be pleased to grant, the following relief(s): 

1. That the Hon'bie Tribunal be pleased to direct the 

respondents to grant 2nd financial upgradation to the 

• applicant wef. 09081999 with arrear monetary benefit 

in the pay scale of Rs. 5,5009000/" in terms of ACP 

Scheme 
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Costs of the application, 

Any other relief(s) to hich the applicant is entitled 
s the Hon'ble Tribunal may dc.ern lit and propar.  

That the Hon'ble Tribunal be pleased to d1rect the 

respondents that the pendency of this application shall 

not be a bar for the respondents for consideration of the 

case of the applicant for providinq relief as priayed for. 
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IN THE CEN 	N'~Ii ' U-1 TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

(An Application under Section 19 of the Administrative Tribunals Act, 1985) 

1~ 

iit1e of the case 
	

0. A. No_____ 	2004 

Shri Subirnal Roy 
	

Applicant 

-Versus - 

Union of India & Others 
	

Respondents,, 

INDEX 

• 	St. A nnexure Particulars Paoe 

No. 

 pp1ication 1 	16 

 Verification -17 

 I Copy of the Scheme dated 09,08,99 

04, II Copy of order dated 25.04,96.  

05. III Copy 	of 	representation 	dated 

16.02,2004. 

06. IV Copy of letter dated 0109,99. 

[ 	

07, V Copy of order dated 1403.2001. 

Filed by 

Date: c-  tbOti 	 Advocate 

L_ ±y 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
	.it 

GUWAHATI BENCH: GUWAHATI 

(n Application under Section 19 of the Administrati,e 
Tribunals Act, 1985) 

0. A. No. 	 /2004 

ET WE EN 

Shri Subirnal Roy, 

MES No. 228303, 

S/o- Late Satyahrata Roy,. 

.7unior Enoineer (Civil) 

0/0- The Garrison Engineer, MES, 

$ilchar Division,, 

P.0- Arunachal. 

Dist-Cacha r, Assarn, 

AND- 

The Union of India, 

Represented by the Secretary to the 

Government of India, 

Ministry of Defence, 

New Delhi- ii000i. 

The E-in-C's Branch (EIC/EIR) 

Army Headauarter, DHQ, 

New Delhi. 

The Chief Enoineer, 

HO, Eastern Command, 

cineers Branch 

Fort Willam, 

Koikata-21. 

4 	The Chief Engineer, 

Shillonq Zone, M.E.S, 

Spread Eaqie Falls, 

Shiilonq- 793011, 
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5 	The Dy. Director (dmnJ, 

0/a- The Chief Engineer. 

HQ, Eastern Command 

Fort Willam 

Koikata-21, 

6. 	Departmental of Personal & Trainino 

Govt. of India, 

Represented by its Secretary. 

North Block, 

New Delhi- 110 001. 

1. 	Particulars of order(s) aciainst which this aDplication 

is made. 

This applird .bion is made not against any particular 

order but against nonconsideration of grant of 

financial u pqradation to the applicant in terms of 

ssured Career Progression Scheme (fr short ACP 

Scheme) framed by the Govt. of India. The applicant is 

entitled to 2 financial upgradation under the ACP 

Scheme on completion of 24 years of service but the 

benefit has not been extended to him even after his 

rendering services for more than 35 years. 

, 
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The applicant declares that the subject matter of this 

:appiication is well within the jurisdiction of this 

Honble Tribunal, 

S. 	Limitation 

The aoplicant further declares that this application is 

filed within the limitation prescribed under sedtion21 

of the Administrative Tribunals Act, 1985. 

4.1 That the applicant is a citizen of India and as such he 

is entitled to all the rights, protections and 

privileges as guaranteed under the Constitution of 

India. 

4.2 That your applicant was initially appointed as Sub-

Overseer on 2705. 1969 in the respondent department and 

as thereafter promoted to the post of Superintendent 

Building/Roads (Supdt. B/R) on 1501.1998, The post of 

Superintendent 8/R was subsequently re'-desi.qnated as 

:runior Engineer (Civil) and as such the applicant is 

orkinq as Junior Engineer (Civil) at present. 

4.3 That pursuant to the recommendation of the Fiftl' 

Cent ral Pay Commission, the Government of India, 

Ministry of Personnel,, Public Grievances and Pensions. 

Department of Personnel and Training (DOPT) vide it's 

Office Memorandum No. 35O34/1/97 Estt. (D) dated 

09.08,1999 introduced one Assured Career Pronression 

Scheme ( for short CP) Scheme making provisions for 

6y 
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financial uogradation of 	the central 	Government 

civilian employees 	on completion of 	12 	years 	and 	24 

years of service as a Safety 	net' in order to provide 

relief against 	the hardships caused to 	such employees 

due to stagnation. As per 	the said Scheme, 	the Central 

Government. Civilian employees who do not get any 

regular promction due to stagn ...ion or the categories 

of employees for whom there is no promotions].: avenues 

or because o ...the limited promotions1 scope, such 

employees ,'iill he granted two financial upgradations on 

completion of 12 years and 24 years of regular service 

during the entire tenure of their service. 

(Copy of the Scheme dated 0908.99 is annexed 

hereto for perusal of Hon'ble Tribunal as 

Pnnexu re-I). 

4.4 That the applicant having served for long 29 years as 

SuhOverseer, was promoted to the post of Supdt B/R 

(noi re--desiqnated as Junior Engineer (Civil)) in 1998 

only and thereafter did not get any further promotion 

under the regular promotional avenue and as such is 

stagnated in the same post for long time. The.applicant 

has completed 35 years of regular service and during 

this period he has got only one promotion as ..Lated 

above. As per the ACP Scheme an employee is entitled to 

Ist  financial upgradationon on completion of 12 years 

of service and 2nid financial upgradtion on 

completion of 24 years of service Since the applicant 

got one promotion in 1998 he is entitled for the 2rid  
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upqradation in terms of the ACP Scheme and he completed 

24 years of regular-  service on 27.05.1993. The ACP 

Scheme 	being launched 	on 09.08.99, 	the applicant is 

entitled 	to the 	benefit of 	2nd 	upqradation 	at 	least 

w.e.f, 	09.08.99 althouoh he had 	completed 24 years of 

:service 	much ear- lie ri. e . in 	1993. 	Be 	it stated 	that 

the 	applicant at 	present ,JorkinQ 	in 	pay scale 	of Rs. 

5000-8000/-- but 	as 	per ACP 	Scheme 	the applicant is 

entitled 	for financial upqradation 	to 	the scale of pay 

of Rs. 	5500-9000/- 

45 That the Ministry of Defence. Govt. of India pursuant 

to the :udment and order dated 31UO3U95 and dated 

1506.95 of the Hon'ble Central Administrative Tribunal 

(CAT) , Banqalore Bench issued one order dated 

25.04.1996 and introduced a Scheme similar to the ACP 

Scheme. Under-  the said Scheme the Superintendents  B/R 

Grade-'-II of MES was entitled to the qr-ade hiher than 

the entry grade on completion of 5 year's of service and 

'ou1d further be entitled to get the next higher grade 

on completion of 15 year- s of service. The upgr - ad .Lion 

on completion of 5 year-s of service was made effective 

from 01 .01. 1986 and the same on comoletion of 15 years 

of service was made effective from 0101.1991 under the 

said Scheme 

(Copy of the order dated 25.04.96 is annexed 

hereto for perusal of Hon'hie Tribunal as 

Annexu re-Il). 

4.6 	That since 	the applicant was promoted to the grade 	of 

Superintendent B/R Grade-IT in the year 1998 	i.e. 	after 

-. 



launchino of the above stated scheme dated 25.0496 and 

since thereafter the ACP Scheme of the Government of 

India was introduced 09.08,99 i.e. within 1 year 

of his promotion, so the fulfillment of the criteria of 

5 years and 15 years of service for,  upqradation as 

envisaged unde rthe above stated scheme dated 25,04.96 

before 09.08,99 became an absurdity in case of the 

soplicant and consequently he did not get any benefit 

under that Scheme dated 25.04.96. 

4.7 That with the launching of ACP Scheme 	09.08,99, 

the applIcant became entitled to 21",d  upqradfiori 

. e. f. 09.08.99 in accordance with the scheme and as 

such he approached the Respondents praying for,  crant of 

gild financial upqradation to him in terms of ACP 

Scheme 

4.8 That it is stated that followinc the introduction of 

the 	ACP Scheme, 	the Respondents 	department 	vde 	it's 

rmy HO's letter 	No. B/75011/RR/JE 	(Civil )/CSCC 	dated 

1.2.06.2002 proposed that 	the 	promotees from 	the 	loer 

post to the 	post 	of JE 	(Civil) 	are 	eligible 	for 	one 

time benefit under 	the ACP 	Scheme and accordingly 	the 

service oarticulars of the applicant 'Mere forwarded to 

HO Eastern Command by the Chief Engineer. Shillong zone 

vide letter No, 81427/CP/1087/EID dated 06.01.2002 of 

C. E (F) Zone for grant of one time benefit under the 

,CP Scheme to the applicant. 

4 9 T ha '1:; the app 1 i can t. s u bm I t ted rep r ese n t a t i on t h rough 

proper channel to the Respondent No.2 on 16.02.2004 
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praying for grant of 2 	financial upqradation under 

(CP Scheme but t,,j i t h no 	response 	He submitted 

:ropresefltatlofl earlier also. 

(Copy of the representation dated 16.022004 is 

annexed hereto for perusal of Hon'ble Tribunal as 

Annexure- III). 

4.10 That the applicant begs to state that for granting 

financial upgradation under the ACP Scheme only the 

follojing things are required; 

The official must have completed 12 years of 

regular service fo rfir 51; upgradation and 24 

years of service for 2 	upgradation, if he 

has not got any regular promotion. 

If such official 	has got one 	regular 

promotion then he will be eligible for 

upgradation after completion of 24 years of 

service , and 

One Screening Committee constituted for this 

purpose shall assess the suitability of the 

candidate for grant of benefit under ACP 

Scheme. 

As regards the assessment by the Screening 

Committee, it has specifically been spelt out in the 

Scheme that the Screening Committee will scrutinize the 

relevant service records, cCR dossiers, disciplinary/ 

penalt' proceedings, if any, to assess the fitness or 

otherwise of an employee f o r grant of financial 

upgradation by fixing the pay in appropriate hi her pay 
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scale. This is clearly evident from par-a 42 of the 

letter-  dated 01 :,09.99 issued by the Department of 

Defence Accounts under the same Ministry of Defence. 

(Copy of letter dated 010999 is annexed hereto 

for perual of Hon'ble Tribunal as .nnexure-IV). 

4.11 That the applicant most respectfully begs to state that 

the applicant has fulfilled all the requirement.s under 

ACP Scheme as stated in the preceding para hereinabove 

and as such he is entitled to get the 2 nd  upqradation 

090899 as provided under the Scheme. 

412 That the ACP Scheme is a Neifare Scheme launched by the 

Govt. of India with a noble gesture to arant the 

benefit of two financial upqradations to the officers 

who are stagnated for long. The applicant has fulfilled 

the criteria of the reauired lenath of service ,hich is 

the sole parameter for considerations but the same has 

not been considered. The responde nts even did not give 

a reply to the representation dated 1,602. 2004 of the 

applicant which is a dut.y caste upon the respondents. 

413 That all the departments including the office of the C 

& AG of India have been granting the benefit of 

financial up radations to their- employees on completion 

of civalifyirig year-s of service in accordance with the 

ACP Scheme 'jithout any special rider whatsoever. 

4.14 That the aoplicant most humbly begs to submit that due 

To non-consideration for grant of second financial 

upgradation under the ACP Scheme, the applicant has 
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been sufferinq heavy financial losses. Findinci no other 

alternative, the applicant is approach:inq this Hon'ble 

Tribunal for protection of his rights and interests and 

it is a fit case for the Hon'ble Tribunal to interfere 

with and protect the riohts and interests of the 

applicant, di rectinq the respondents to grant second 

financial upgradtion to the applicant under the ACP 

Scheme we.f, 09.08,, 99. 

4.15 That it is stated that the applicant came to learn that 

the respondents issued letter bearing No. 131841/CAT 

BANG/214/Engrs/EID dated 10 Jun 2004 denying t h e 

benefit of ACP Scheme on the alleged ground that the 

said benefit cannot he allowed to the individual who 

are not havino the Diploma in Civil Engineering and not 

passed the MES procedure examination. It is submitted 

that there is no such condition laid down in the ACP 

Scheme dated 0908.1999 and as such Comptroller General 

of Defence Accounts can impose such unreasonable 

condition for,  grant of ACP Scheme to the applicant and 

to other similarly situated employees. Be it stated 

that Sri M.L. Goswami is also a similarly situated JE 

(Civil) working in the same department and claiming the 

benefit of ACP Scheme fo rf inancial uppradation, 

4.16 That while all other Central Govt. Departments have 

implemented the ACP Scheme in case of their employees 

without asking for,  any Departmental Examination/Skill 

Test, it is only in the respondent department that an 

addi. tional requi rement of diploma and test have been 
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imposed 	in utter 	vIolation 	of 	the provisions 	of 	the 

scheme. 	It is 	relevant, 	to 	mention here that 	in 	the 

Off,jce 	of the 	Accountant 	General (&E) Meqha]aya 	6 

employees have 	been 	granted second financial 

upqradatjon under 	A CP 	Scheme we. f, the date of 	their 

completion of 	24 	years 	regular 	service without 	any 

Departmental Examinat - ion/ Test v:ide order No, 297 dated 

14,03.2001, 

It is further submitted that similar issues raised 

in Oriqinal Application No. 1 of 2004 by the similarly 

ircumstanced employees of the Office of the Controller 

of Defence Accounts, Guwhati and the Hon'ble tribunal 

was pleased to admit the said Or'iainal Application Nol 

of 2004 and the said case is now pendina before this 

Hon'ble Tribunal, 

(Copy of the order da .Led 14,03,2001 is annexed 

hereto as nnexure-V), 

417 That it is stated that due to non'fixation of pay scale 

as provided under the ACP Scheme dated 09,08,1999 and 

also due to non'fixation of pay in the higher revised 

scale of pay as per existing hierarchy, the applicant 

is incurring huge financial loss each and every month 

and as such cause of ac Lion recurring in nature and 

arises each and every month till the benefit of ACP 

Scheme is granted to the applicant by r'e'-fixinq his pay 

in the appropriate higher scale. 

4.18 That 	it is 	stated 	that question of possessing 	diploma 

in 	Civil. Engineering and 	passing of 	any 	departmental 



examination does not at all arise for grant of benefit 

to the Govt. employees in terms of office memorandum 

d a t e d 0908.1999 issued by Govt.. of India, the 

condition laid down in serial No. 6 of ANNEXURE"I for 

orant of benefit under the A CP Scheme in fact relates 

to Group D' employee, where so far it is related to 

passing of t h e Departmental e x a m i n a t i o n and also 

required to 3ttain Benchmark as well as fitness for 

granting the benefit of ACP, it is quite clear from 

• condition No, 1 of NNEXURE-I that it is mere placement 

in the higher,  pay scale on completion of residency 

period of 12/24 years of regular service, condition No. 

.15 also make abundantly clear that. immediately on 

• 	completion of 24 years of regular service the civilian 

central 	Govt. 	employees should be granted 2nd 

financial upg radation. It is fu rthe r stated 

specifically i.n condition No. 13 that the benefit of 

'4CP Scheme should be provided in lieu of time bound 

promotion scheme or in'situ promotion scheme and 

further made it clear that the ACP Scheme cannot run 

• 

	

	simultaneously with the time bound promotion scheme or 

•i.n-'situ promotion scheme. It should be further evident 

• 	from 	followina 	decisions 	of 	learned 	CT 	that 

departmental examination is not necessary. 

TJ 2003(2) 532 CT Hyderahad Bench, G. Madhava 

Rao and etc. Versus Union of India and Ors. 

In the view of the above discussion the learned 

Tribunal held that there is no requirement of passing 

any departmental examination and the normal promotion 

11 
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has been elaborately clarified in paragraph (vii) of 

CG,D..S letter dated 01.09..1999. 'jhich is quoted below: 

(vii) Fulfillment of normal promotion norms f or 

promotions from one grade to the other, as per 

extant orders i e. analysis for last 3 years in 

respect of Group W & eD employees and ACRs for,  

last five years in respect of Gp B' employees, 

their integrity, seniority cum fitness in case of 

Gp D' employees disciplinary penalty proceedings 

as per the provisions of 006 (CC) Rules 1965 eLc. 

to assess their fitness or other'jise, as observed 

by a DPC, shall he ensured for grant of financial 

upgradation under the ACP Scheme. 

In v i e w of 	the above definition regarding 

fylfillrnent of normal promotion norms it is quite clear 

that the DPC screening committee shall consider ACRs of 

the Govt. employees  for last 3 years in respect of 

Group C' and W employees and the CR's for last 5 

years in respect of Group 
CBI  employees, 	their 

integrity, seniority cum fitness, provided there is no 

disciplinary proceeding is pending against the central 

Govt. employee, in fact these are the normal promotion 

norms required to he satisfied for grant of benefit of 

ACP Scheme. Therefore passing of any departmental 

examination has not been prescribed by the D.O.P.T. As 

such, requirement of passing of departmental 

examination cannot be insisted upon by the departmental 
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authorities where the same is not prescribed by the 

D. 0 P. T. 

As such contention of the respondents that the 

Govt. employee must requi re diploma and to pass the 

departmental examination for grant of ACP benefit is 

contrary to the Govt. policy/Scheme laid down by the 

Govt. of India' D.0.P.T. 

419 That this application is made bonafide and f o r the 

cause of jjustice. 

5.1 For that the Govt.. of India framed rules under,  the ACP 

Scheme for grant at two financial upgradatiOns in their 

full tenu re of service on completion of 12 years and 24 

years of regular service to the Central Government 

civilian employees who do not get any promotion through 

their normal avenues due to stagnation 

5.2 For,  that, the applicant has completed his 24 years of 

regular service way back in 1993 and as such he is 

entitled to aet the benefit. of 2 rjfinancial 

upqradation under the ACP Scheme at least w.e.f 

09.08.99 i.e. the date on which the ACP Scheme came 

into force. He has completed 35 years of service by  

now. 

5.3 For that, all the departments including the office of 

the C & AG of India have been granting financial 

upqradatlon to their employees' w,e,f, the date of 
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completions of 12 and 24 years of regular service in 

terms of ACP Scheme. 

54 For that, the applicant did not get any benefit of 

upgradation under the Departmental Scheme dated 

25,04,96 and he is also being denied the same benefit 

under the ACP Scheme. 

5.5 	For that, the provisions made under the ACP Scheme are 

conditions of s e r v i c e, 	framed 	by t h e. 	Rule 	making 

(uthority and hence 	constitute 	an integral 	part 	of 

service rules, 

5.6 Fo rtha t the provisions made under the ACP Scheme are 

conditions of se rvice f rained by the rule making 

authority which cannot be altered or superseded by an 

executive order of any individual department. 

5.7 For that the applicant submitted 	representations 

praying for grant of 2 	financial upgradation to him 

in terms of ACP Scheme but not replied till date, 

3.8 For that the due to nonconsideration of grant of 2nid 

financial upqradation, the applicant has been incurring 

heavy financial losses. 

5.9 For that the Respondent department admitted that the 

promotees f rom the lou'jer,  post to the post of J. E 

(Civil) are digible for one time benef ..t under the CP 

Scheme. 
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That the applicant statestha that he has exhausted all the 

remedies available to him and there is no other-

alternative and efficacious remedy than to file this 

application. 

Matters not Drevjousl'i filed or Dendina with any othe 

The applicant further declares that he had not 

previously filed any application, Nrit Petition or Suit 

before any Court or any other authority or any other 

Bench of the Tribunal regarding the subject matter of 

this application nor any such application Nrit 

Petition or Suit is pendina before any of them. 

Relief(s) souQht for: 

Under the facts and circumstances stated above, the 

applicant humbly prays that Your LordshIps be pleased 

to admit this application, call for the records of the 

case and issue notice to the respondents to show cause 

as to why the relief(s) sought for in this application 

shall not be granted and on perusal of the records and 

after hearing theparties on the cause or,  causes that 

may be shown, he pleased to grant the. following 

relief(s) 

8.1 That the Hon'bie Tribunal be pleased to direct. the 

respondents to grant 2rid  financial upqradation to the 

applicant w.e,f., 09.08 .1999 w i t h at - rear monetary 

benefit in the pay scale of Rs, 5500-9000/--- in terms 

of ACP Scheme. 

8.2 Costs of the application. 



8.3 	Any other 	relief(s) 	to which the applicant 	is entitled 

as the Hon'hle Tribunal may deem fit and proper. 

Interim order prayed for. 

u ring pendency of this application., the applicant 

prays for the folloji ng relief 

9.1, That the Honble Tribunal be pleased to direct the 

respondents that the pendency of this application shall 

not be a bar for the respondents for consideration of 

the case of the applica it for providing relief as 

prayed for. 

 
This application is filed through Advocates. 

Particulars of the I.P.O. 

I. P. 0. No, 	 2°t 	j 	7ic 
Date of Issue 	 , 
Issued from 	 c 
Payable at 

G) f 
12.. List of enclosures.. 

As given in the index. 
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VERIFICATION 

I, Shri Subimal Roy, S/a Late Satyabrata Roy, aged 

about 57 years, 'jorkinq as Junior Enç.ineer (Civil), MES 

No, 228303, in the office of the Garrison Engineer,, 

Silchar Division, MES, P.0" Arunachal, Dist"'Cachar, 

(ssam, do hereby verify that the statements made in 

Paragraph 1 to 4 and 6 to 12 are true to my knojledge 

and those made in Paraqraph 5 are true to my legal 

advice and I have not supprEssed any material fact. 

And I sign this verification on this the .. day of 

October. 2004, 

'A 
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MC)ST IMMEbIAT 

	

No.35034/ 1/9 7-Esit(D) 	 ,4,r/dx,jiz,_j. 
Government of India 	 . . 

Miiistry jf Personnel, Public Grievances and Pensions 
(1;ep Irnen I of Personnel and ir amwg) 

Noi lb UIock,,pw Delhi J. 10(N)J 
9, 1999 

fF10E 1flEMOR4NDUM 

Subject.:.. THE A:SSURIEh CAREER PPOE5SION SCHEME FOR 
THE CENTRAL GOVERNMENT CIVILIAN EMPLbYEES. 

'i'he Fifth Central Pay Commission in its Report has made certain recommendations 
relating to the As;ured Career Pnigrcsion (ACP) Scheme for the Central Government civilian 
employees in all Ministries/Departments. The ACP Scheme needs to be viewed as a 'Safety Net' 
to deal with the problem of genuine stagnationan to lack 
oadequat prornotioiL aimues Accordingly, after careful t..onslderation it has been decided 
by the Governineni to intrt)duce the AC!' Scheme recommended by tle Fifth Central Pay 
Commission with eertain modca1tons as indicated hereunder:- 

 

2.1 	In respcct of Group 'A 1  Central services (TechnicalfNtmTechnical), no financial 
upgradation under the Scheme is being proposed for the reason that promotion in theh ease must 
be earned. Hence, it has been decided that there ghall be no benefits under. the AC!' Scheme for 
Group 'A' Central services (1"echnical/t4on-Tcclinical). Cadre. Controlling Authorities in their 
case would, however, continue to improve the promotion prospects in organisations/cadres on 
functional grounds by way of organisationaistudy, cadre review, etc.. as per prescribed norms. 

GROUP 'B', 'C' MW '0' SEg1CJW/POSTS AND iSOLATED 
?OSTS E 	licLj;ATEGOJ1jj. 

3.1 	While in respect of these categories also promotion shall continue to be duly earned, it is 

\ proposed to adopt the AC!' Scheme in a modifid form to mitigate hardship in cases of acute 
stagnation either in a cadre ot in anJso1atedpost. Keeping hi view all relevant factors, it has, 
therefore. been dccdcd to grant Las recommended by the Fifth 
Cetitral Pay Commission and also in accordanc1 with the Agreed Settlement dated September 11, 
1997 (in. relation to Group 'C' and '1)' employees) entered into with the Staff Side of the 
National Council (JCM)} under the AC!' Schpme to Group 'B', 'C' and 'D' employees On 

' completion of 12j. yqrsndyçj (subject to condition no.4 in A.nnexure'l) of regular service 
respectively. Isolated posts in Group 'A', '13', 'C' and [)' categories which have n0. 

promotional avenues shall also qualify for similar beitefils on the pattern indicated above. 
Certain categories of employes ;ucIi , as casual elnplOyeCf (including thosc with temporary 
status), ad-hoc and enniract employees shall not qualify for benefits under the aforesaid Scheme. 

Grant of financial upgradalions under the AC!' Scheme shall, however, be ubjcct to the 

condijjn. iv..jititned in  

n 	• 	
. 

içvt 



3.2 	'Rigutur $crvlce for the purpose of the ACP Scheme shall be interpreted 10 mcaii the 

eligibility service counted for iegutax promotion in terms of relevant Recruitment/Service Rcks. 

4. 	introduction of the ACt' Scheme should, however, in no case affect tho normal (regular) 
piornotipnal avenues available on the basis of vacancies. Attempts needed to imrovc promotion 
prospects i.n organisationsfcathcs on functional grounds by way of organisatioaI tudy, cadre 
eviews, etc as per prescribed norms should not be given up on the ground that the ACP Scheme 
has been introduced. . . 

	

1 5. 	Vacancy based regular promotions, as distinct from financia[upgradation under the ACP 
Scheme, shall continue to be granted after due screening by a regulai Depaitthciital Promotion 
Committee as per relevant ni1es/guideline. 

6. ___ 

61 	A departmeriial Screc.ninirmiJt shall he constituted for tho'purpose of processing 

the eases for grant of benefihi under the AC? Scheme. 

6.2 	The 	 of the Screening Conunittee shall be the same as, that of the D1'C 
prescribed under the relevant Recruitment/Service Rules for regular pzomt)tiOfl to Ihe higher 
grade to which financial upgradation is to he granted. 1-lowever, in cases where DPC as per 
the presribed rules is headed by the Chaimw.nlMembcr of the UPSC, the Screening Conu'nittee 
uhder the ACP Scheme shall, insti.ad, be headed by the Secretary or an officer of equivalent rank 
of the concerned Ministry/Pepamiment. In respect of isolated posts, the composition of the 
'Screening Committee (with modii'ication as noted above, if required) shall be the same as that of 
the DPC for promotion to analogous grade in thatMinistiylDepaittrient. 

63 	In order to prevent operation of the AC? Scheme front resulting into undue strain on the 
admirdtiutive machinery, the Scxeenin Committee shall follow a tltye-scheduk and meet twice 
In a financial year - preferably in the J3Llc of J'anuary and JliIy for lic& processing  Of  
the cases. Accordingly, cases maturing during the first-half (AprilSeptember) of a particular 
financial year for grant of benefits under the AC? Scheme shall he taken up for consideration by 
the Screening Committee meeting in the first wcekof January of the preyious fInancial year. 
Similarly, the Screening Corrunittec meeting in the first week. of July of any financial year shall 
poccss the cases that would be maturing during the second-bat! (October-March) of the.samri 
financial year. For exdcn.ple, the Screening Committee meeting in the. lit-st week of January, 

1999 wotild process the cas that would attain maturity during the period April 1, 1999 to 
Septtnber 30, 1999 and the Screening Committee meeting in the first week of July, 1999 .would 
process time cases that would maliuc during the period October 1, 1999 to March 31, 2000. 

	

6.4 	To make the Scheme operational, the Cadre Controlling Authoi'ities sialI constitute the 
first Screening Conunitlee of the current financial year within a month frot.,the date of issue 
of these instructions to consider the ca8ts that have already inatureó or would be maturing upic 
March 31, 200() for grant of benefits tinder the AC? Scheme. The next Screening Committee 
shall be constituted as per the time-schedule sugr_sted above. 



• 	
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7, 	M.izIistries/J)eparünents are advised to explore,  the  possibility of effecthg SaViflgs.so as 
!o 'thirthnise the additional financial commitment that introduction of the ACP Scheme may entafi. 	. 

P,. 	
The ACP Scheme shall become operational from the date of 'isue of this Office Memorandum. 

In so far as persons serving in the Indian Audit' and Accounts. Departments are 
Concernerl, these oxderg issue after consultation with the Comptroller and Auditor. 'General of India, 

' The Fifth Centtal Pay ComknjSsjcpn in paragraph 52.15 'of its, Report has ilso separately recommended a "Dynamic Assured Career Progression Mechanism" for differçnt streams of 
doctors. It has been decided that the said reconimendalion may be considered separately by the 

"administrative Ministry concerned in cOnsultatlo with the Department of Personnel and 
Training and the Depaitrneiit of Expenditure. 

Auy interpretation/c arificat ion of doubt as to the scope and meaning of the provisions of 
the AC? Scheme shall be given by the Department of Personnel and Training(Estüblishnient-D). 

.12. 	All Ministries/Departments may give wide circulation to these instructions for guidance 
of 'all concerned and also take immediate stops to implement the Scheme keeping In view the 
ground situation obtaining In sc rvi.ccs/cacf real posts within their administralve jurisdiction; 

13. 	Hindi vers ion would follow. 

(K.k. 
To birector(E.stabl ishment) 

I. . ' , All Ministris/Department; of the Government of india 
President's Sccretariat,ry icr President's Secretariat/prime Minister's OffIce/ 
Supreme Court/Rajya Sablia Secre(arjalfLok S,abha SecretstaVCabjrit Scretarjat/ 
UPS C/C VC/C&AG/Ccnt I Adrnixiistrative 'Tribunal(Principal Bench), New Delhi 

., All attaclmd/suljordj 	offices of the Ministry of Personnel, Public 
Grievances and Pensions 

 4..' . Secretary, National Commission, for Minorities 
- Secretary, National Commission for Scheduled Castes/Scheduled Tribes 

' etary, Staff Side, National Council (1CM), 13-C, Ferozcshah Road, New Delhi 
i1 Staff Side Members of the National Council JCM) 	, 	. 

8. 	Establishment (D) Section - 	O0cij,j 

•I* 
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cJ1,rnqs FOR 6ANT 0EJ!li!f&L 
jDlfl THE AP 5GHE/l 

The ACP Scheme envisages nrcrely placement in the higher pay-scale/grant uf iinnciaI 
• 	benefits (through financial upgradation) only to the Government servant conceiied on pesonai 

basis and shall, therefore, neither ainou lit to functional/regular promotion not would require 
• 	creation of new posts for the pinpose; 

The highest pay-scale upto which the financial upgradation under the Scheme shall hc 
available will be Es.14,300-18,300. Eeyond this Level, there shall be no financial upgraation 
and higher posts shall be filled strictly on vacancy based promotions; 

The financial beneflis under the ACP Scheme shall be granted from the date of 
completion of the eligibility period prescribed under the ACP Scheme or from the date of 
issue of these instructions whichever is later; 

The first firancia1 upradation wider the AC? Scheme shall be allowed after 12 years 
of regular service and the second upgrndation after 12 years of regular service from the date of 
the first financial upgradation.subject to fulfillment of precribcd conditions. In other words, if 
the first upgradation gets postponed on accoutit of the employee not found fit or due to 

• dôpartrnental proceedings, eec. this would have consequential effect on the second upgradatjoi 
• which would also get deferred iiccordingty; 

5.1 	Two financial upgradations under the AC? Scheme lathe entire Government service 
career of an employee shall be cointed against regular promotions (including in-situ promotion 

/ and fast-track proinotioli availed thxough limited departmental competitive examination) availed 
V from ithe grade in which an employee was appointed as a direct recruit. This_shall mean thattp 

financial upgradations under the ACP Scheme shall be available only If 
(12 andrs have been availed by an employee. If an 

employee has rdygotonerInrpiomotion,iesal.L qualifyhesccoh:ncitl 
upgradntion only on completion of 24 years of regular service under the AC? $cheme. Ja case 
two prior promotions on ieguiar basis have already been received by an employee, no benefit 
under the ACP Scheme shall accrue to him; • 

5.2 	Residency periods (regular service) for grant of benefits under the ACP Scheme shall be 
counted from the grade in which an employee was appointed as a direct recruit; 

• 6. 	Fulfillment of normal promotion norms (bench-mark, departmental examination, 
seniority-cum-filness in the case of Group D' employees, etc.) for grant of financial 
upgvadations, performance of such duties as are entrusted to the employees together wi'h 
• c111u Lii!iii, financial upgradations as personal to the incumbent for the stat'd 
putposs and restriction of the AC? Scheme for financial and ôertain other benefits (House 
I3uUding Advance, aflolmerit of Government accommodation, advances, etc) only w4hout 

• conferring any privHeges rclaled to higher status (e.g. invitation to cerenionial fuocthnis, 
deputation to higher pests, ctc) shall be eiv;ured for giant of bei]eflts under (lie ACP Scheme; 

.'sI- 
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1 	Financial upradati0fl un4!jhe Scheme shall be given 
aorclaneyith th1fxiiIñg hrrardty un a cathe/categOrY of sts without creating new posic 

for the purpose. however, in case of Isolated posts, 
• grades, financial upgradatiofl shall be given by the MinistrieslDepartifleflts concerned in the 

immediately next higher ( Ii iu!cWfl,QR) pay-scales as Indicated In t:ll which is In 

keeping with Part-A of the First Schedule annexed to the Notification dated September 30, 1997 
of the Ministry of Finance (l)epailineflt of Expenditure). For instance, incumbents of isolated. 

posts in the pay-scale S-4, as indicated in An aiumllv will be eligible for the proposed two 

financial upgradatioflS only to the pay-scales S-5 and S-6. Financial upgriidatiofl on a dynamlc 
basis (i.e. without having to create posts in the relevant scales çf pay) has been 
recommended by the Fifth Central l'ay Commission only for the Incumbents of isolated posts 

which have no avenues ot promotion at alL Since financial upgradatiOfls under the Scheme 
shall be personal to the incumbent of the Isolated post, the some shall beuilled at its original 
level (pay-scale) when vacated, Posts WhiCh 

are part of a well.defined cadre shafl.not qualify for 

the 
AC? Scheme on lviiamiC' basis. The AC? benefits in fl'ieir case sha 1 l be ranted 

• conformin to the existin hk ci' at t lii 1 

	

• 	iar nc sru 	reofly, 

	

8. 	
The financial upgradatiofl under the AC? Scheme shall be purely personal to. the 

employee and' shalt have UQ 
relevance to his seniority position. As such, thero. shall be no 

additional financial upgradutbn 
for the senior employee on the ground that the junior employee 

in the grade has golt higher pay-Scale under the AC? Scheme; 

	

9. 	On upgradaton under the ACP Scheme, pay of an employee shall be fixed under the 

provisionS of FR 22(1) a(1) subject to a minimum financial benefit of 
Rs.1001- as per the 

Department The financial benefit allowed under the AC? Scheme shall be final and no pay-fixation benefit 
• shall accrue at the time of regular promotion i.e. posting against a fuiictional post in the higher 

• grade; . • 

• 10. 	
Grant of higher pay-scale under the AC? Scheme shall be conditional to the fact that an 

employee, while accepting the said benefit, shall be 

afltu Ior,reguler promotion on occurrence of vacancy 
subsequentlY. In case he refuses 

to accept the higher post on regular protnotiufl subsequentlY1 be shall be subject to normal 
debarment for regular promotion as prescribcd in the general instructions in this tgard. 
However, as and when he accepts regular promotion thereaj:ter, he shall become eligible for the 

secod upgradatiofl undet • the AC? Scheme only after he completeS the required eiiibility 

n  service/period under the ACI' Scheme in that higher grade subject to the condition that the 

period, for which 
he was debarred for ieg'ular promotion shall not count for 

the purpose. For 

exarnpIe,if a person has got one financial upgradatiofl after_1i 
y.c..a18 of regular service 

and after 2 years therefrom if he refuses regular promotiOfl and is consequentlY debarred for one 
year and subsequentlY he is promoted to the higher grade on regular basis after completion of 
15 years (12+2+1) of regular service, he shall be eligible for consideration for the second 

• • upgradatiOfl under the AC? Scheme only after rendering ten more years in addition to tw years 
of service already rendered by him afier the first financial upgrndatktfl (2+10) in that highet 

grade he. after 25 years (12+2+l.+1O) of regular service becUSe the debttfmneilt period of one 

year üOt be taken Into 
account towai'd9 the i'cquirc(l 12 years of regular service 

in that higU'r 
n  

grade; 	• 
... 



- 
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• 	11. 	In the matter of 'disciplinary/penalty proceedings, grant of behefits under ,  the T\CF 
IW,heme shall be subject to rules goveriiing normal promotion. Such cases shall, thereibte, be 

• 	reguluted under the provisions of relevant. CCS(CCA) Rules,, 1965 and Instructions thereundet. 

The proposed ACP Scheme contemplates merely 	' t' pg  p=xjj1 !jjs In the 
higher pay-scale/grant of financial benefits only and shall nt amount to actual/functional 
promotion of the employees conoerned. Since' orders regarding tcservátion in promotionare 
applicable only in 'the case of regular promotion, reservation orders/roster shall not apply to the 
ACP Scheme which shil extend its benefits uniformly to' all eligible SC/ST employees also. 
However, at the time of rcgular/iunctionnl (actual) promotion, the Cadre Controlling Authorities 
.shall ensure that all reservation orders are: applied strictly; 

Existing (line-bound promotion schemes, including in-situ promotion scheme, in various 
Minist.ries/Departnients may,. as per choice, continue to be operational for the concerned 
categories of employees. However, these schemes, shall not run concurrently, with the ACI' 
Scheme. The Administrative Miuistry/l)epartinent -- not the emoloyees -4 shall have the 
option in the matter to choose between the two schemes, i.e. existing. time-bound promotion 
scheme, or the ACt' Scheme, for various categories of emloyecs. However, in case of 'switch-

'over from the 'existing timebound promotion scbemc to thc'ACP Scheme, all stipulalions (viz. 
for,'prornotion, redistribution'ôf posts, upadation involving higher functional duties; etc) made 
under the former (existing) scheme. would cease to.'be operative.' The' AP Scheme shall have to 
be adopted in its totality; 	 . 

In case of.an  employee declared surplus in his/her organisation and in case of tra1sfer3 
including unilateral transfer on request, the regular service rendered by him/her iii the previous 
organisation shall be counted along with hIs/her regular service in his/her new organisation for 
the purpose of giving financial upgzadation under the Scheme; and 	' 

Subject to Condition No. 4 above, in cases where the employees have already 'coinpetd 
24 years of regular service, with or without a promotion, the second financial upgradation under 
the scheme shall be granted directly. Further, in order to rationalise'unequàl level of stagnation, 
benefitof surplus regular service (not taken 'into account for the first upgradation under'Ihe 
scheme) shaft be given at the subsequent stage (second) of financial upgradation under the 

• ACt' Scheme as a one time measure. In other words, in repcct of employees who have already 
rendered more than 12 years but ies titian 24 years of regular service, while the first financial 
upgradation shall be granted immediately, the.'stiu.regu1ar elce_yond the first 12 .)ars 
shall also be counted towarth the next 12 years of regular service tec itred for grant of time second 
financial upgradation and, cns 	liiir shall be considered for the second financial 
uaioiElsaTwhen they complete 24 years of icguiar service wfthout waiting for 
completion of 12 more years of regular service after the first financial ,upgradation already 
granted under the Scheme. 	 • 

bfrector(&fab/ishtnenf). 
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Revised poy-scales (Rs) 
2.-630 
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1-r 
•S.6 

2750-70-300-75-4400 

36753950-110-4590 

3200-85-4900 

-. &7 4000400-6000 

4500425-7000 

9. 

ioT 
TW 

-W 
5000-i50-iO. 

iL: T.W 
.12. S-13 7450-225-11500 

13. S44 . 	 7500-250-12000 

r4 iT 8000.275-13500. 

• .15. 5-19 10WJ0-32515200 

15. S.21 • 12000-3754650 

- 	 12000-375-18000. 

S-24 T40o-400-1820 
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MAIN FEATURES OF THE ASSURES) CAREER PRQ&RE$510N SCHEME 

The main features of the Assured Career Progression Scheme are:- 

It is financial 	radution, not promotiona 
- - 

It has no re ation with vacancies. 

Normal (egular) promotion on the basis of vacancies will continue 
to be granted as per relexint rules, when vacanc.ies in hi9her 
gradearise. 

Cadre Re'view will not cease. 

The benefit is on personal basis. 

Two financial upgradations under The ACP Scheme shall be 
• 	ciiilable on completion of 12 years and 24 years of re.9ukir 

service respectively1 

('M) If the first upgrodotion gets postponed on account of the 
employee not found fit due to Departmental procee4lngs etc. hIs 
would have consequential effect on the second upgradations. 

	

• 	 . (viii) If an employee has already got one regular promotion, he shall 

qualify for the first financial upgradation on completion of 24 
years of regular service under the ACPScheme. In case two prior 
promotions on regular basis have already been received by an 
employee, no financial benefit under the scheme shall, accrue to 
him. 

41  X) 

	 . 

bepartmental Screening Committees (same as bPCs) to process 

S 	 cases 

(x) Screening to be held twice a year - Jon and Jul in advancei First 
S 	

• 	screening to be done within one month of the iàue of the order 

• 	for cases maturing upt.o 31 March 2000. 	
. 

• (xi) Scheme to be operational w.e.f. 09 Aug 99. 



Upgradation to be given to the next higher grade in occordan. 
with e.xiting hierarchy in the Cadre, In case of isolaled posts 
where there is no hierarchy, upgradcition should be gin in the 

next higher scale as per standard pay scales recommended by 
S. 	 Fifth CPC. 

On financial upgrodotion the concernedemployee will continue to 

retain old designation and perform such duties as entrusted to 

the enpIoyee. 

The ACP. Scheme will be restricted to financial and certain other 

benefits like House Buildin9 Adince, Allotment of Governmcnt 

Accommodation, Ad'inces etc. only. This will not confer any 
privilege related to higher status e.g. deputation to higher po4ts 

etc. 

On upgradation under ACP Scheme pay of on employee shall be 

fixed under the provisions of FR 22(I)(a)(1) subject to a minimum 
financial benefit of R9.100. The financial benefit allowed undet' 

the ACP Scheme shalt be final and no fixation benefit will accrue 

at the time of regular promotion. 

()(vi) In the matter of. bisciplinary Penalty proceedings, grant of 
benefits under the ACP Scheme will be subject to rules governiriq 

normal promotion. 

Orders r'egardin9 reser'tian in promotion are not applicable to 

AP Scheme. 

Existing In Situ Promotion Scheme will not run concurrently with 

the ACP Scheme. 

In cases where employees have already_completed 24 ears of 

	

-: - 	 -- ---- S 	 ---- 	 - 

second financia1 

upgradation under the Scheme shall be 9rcinted directly. 



ANNEXURE- II 

(Extract) 

No. EC-90237/4603/EIC (Legal)/19931 U (Works) 
Government of India 
Ministry of Defence 

To 
	 New Dethi: dE: 25 6' April, 1996. 

The Chief of Anny Staff 

Subject: 	Implementation of CAT Bangalore Bench Judgment 
In O.A No. 1337 and 1364 to 1373194. O.A No. 1338 & 1376 to 1382/94 
and O.A No. 534195, 1079 to 1086/95 and 1389 to 1393/95. 

sir'  
I am directed to refer to the judgment and order of Hon'ble CAT Bangalore 

Bench dated 31.3.95 and 15.6.95 in the above mentioned O.A.s and to convey the 

anction of the President to the grant of higher pay scales as that being paid to JEs in 

PWD in the following manncr to the Superintendents (BRIEM)/Survcyor Assistants 

Grade I and Grade II of MES:- 

There will be two scales of pay for Superintendent (BREM)/Surveyor 

Assistants Grade viz. Rs. 1400-2300 and Rs. 1640-2900. The entry grade wifi 

he Rs. 1400-2300. The Superintendents/Surveyor Assistants, on completion of 

5 years service in the entry grade will be placed in the scale of Rs. 1640-2900, 

subject to the rejection of unfit. This higher grade will not be treated as a 

promotional one but will be non functional and the benefit of FR 22 (I) (a) (i) 

will not be admissible. While fixing the pay in the higher grade as there will 

he no change in duties and responsibilities. 

Superintendents (BRJEM)/Survcyor Assistants, who could not be promoted to 

the post of Assistant Engineers/Junior Surveyor of Works, in the scale of Rs. 

2000-3 500, due to non-availability of vacancies in the grade of Assistant 

Engineers/Junior Surveyor of Works, will be allowed the scale of Assistant 

Engineers/Junior Surveyor of Works i.e. Rg. 2000-3500, on a personal basis, 

after completion of 15 years of total service as Superintendents 

(BRJEM)/Surveyor Assistants. This personal promotion will be on fitness 

(ç 
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basis. As and when regular vacancies in their grade of Assistant 

Engineer/Junior Surveyor of Works arise such officers who enjoy personal 

promotion will be adjusted against those vacancies, subject to observance of 

normal procedure. 

(i) in the matter of pay fixation, the Superintendents (BR'EM)/Surveyor 

Assistants who are allowed the scale of Rs. 2000-3 500 on personal basis will 

get the benefit of FR 22 (1) (a) (i). 

(iv) On being granted personal promotion to the grade of Assistant 

Engineers/Junior Surveyor of Works, the Superintendents/Swveyor Assistants 

will continue to perform the same duties/functions of 

Superintendents/Surveyor Assistants. 

The orders regarding placement in the scale of Rs 1640-2900 after 5 years of 

service will be effective from 01M1. 1986 while those relating to personal 

promotion after 15 years of service will be effective from 01.01.1991. 

Ibis issues with the concurrence of Defence (Finance) vide their U.O. No. 

826/W-I/96 dt. 26.04.96. 

Yours faithfully, 

Sd!- Illegible 

(M.V. VIJAYAN) 

DESK OFHCER. 

Copy to: - 

El. 	CUDA, New Dethi. 

DA, SC, Pune, CDA, NC, C/O 16 APO, CE (AF) Bangalore. 

Defence (Finance)/Works. 

1. 	CAO/A 6. 

E-in-C's Branch. 

Department of Expenditure US (IC) 

Shri A.K. Nayak, Fifth Central Pay Commission. 



ANNEXURE- III 
MES No. 228303, 
Subimal Roy, JE (Civil) 	 Garrison Engineer (AF) 

Elephant Falls Camp 
Nongiver Post 

Shillong- 793089 

16 Feb 2004. 
E-ii-C's Branch (EIC/E1R) 
Ariny Headquarters 
DBQ, P.O- New Dethi. 

(Tliough proper channel) 

NON FIXATTON OF ACP 

Repected Sir, 

With due respect and humble submission, I beg to lay clown the following 

few lines for your kind consideration please. 

Sir I was enrolled in the department as Sub-Overseer in the year 1969 and during 15 

Jarivaiy 1998 I was promoted as JE (Civil) on completion of 29 years of regular service. 

This is to inform you that ACP was approved in Aug 99 and initiation has not yet 

been done in my case even after lapse of 4 years. 

As per Army HQ E-in-C's Branch letter No. B/750011PF/JE (Civ) CSCC, March 

2002, evety promotee are eligible for one time benefit of ACP who was promoted from 

lower post. Hence I am entitled for 2nd  upgradation. Special sanction from Govt. is 

recuired. My service particular have already been forwarded to your IIQ vide CE (AF) 

Song Zone's letter No. 81427/ACP/1087tE1D dt 06 Jan 2002. 

It is for your information that CAT Bangalore has also been directed for this 

beefit. 

Therefore, requested your good self to look into the matter especially for my 

leghimate benefit. 

I shall remain grateful to you for this act of kindness. 

Thanking you Sir, 

Yours fathfully 

(Subimal Roy) 
JE (Civil) 
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The CDA ( 	) 

)UJ):- The assured career progrc.csion scieme f r the Ocittini Govt. Civi'ian 

Eintfoyees. 

The Vth C.P.C. in its report made cerlain rccoimnendtioflS rclatifll IC asit 

• piorcssiofl (AC?) scheme for CinUa1 (ovt. C vilian Emp1oycS II 

tvtinistries/J)epartiUCfltS. Tito said scheme hai tow liecii aciep1UL by ILIC 1300. iJL 

ccrtiin mollification vidc the Govt. of india, l.lir'. of)'ersoniil, P.jblic (ii VnCC' 

pc;iion Dent. of Personnel & Trg.) O.M. No 3504/1I97-'tStl(D) deted 9'h Augi.sI 

99 (Copy enclosed). 

Sal jcllt LCIAURM gf the AC? scbeme 

2. 	Br;ad details of the ACP scheme hav' been i iven in the dUovc lUent10fle! OM 

dated 9,8.99. However the salient lëatures cf the shetne a; also the parametCl(' bc 

0b,C1V((1 r its implementation in the Depait nic nt at as under: 

• 	(1) 	[1 e linancial benetits und.r the ACF shcm will- be graiitcd Ii 0111 the d,tt(: of 

cempletion of the eligibility period pnscribed under tnt scheme of tIor the 

• 	(late of ISSUC of these instntctiofl Ie98.l999 whiclever is later. 

( 	

Tv financial up-gradations under tI c ACP ;hall bc avdIlablCiO grti 'B C 

- 	
• 	;ti d '1)' employees, if n' r cgular tromoti ons have 	

t (fl av ti hi:d liirl i 

• 
 ?ears 	ii 
1)u'SClibCd 1)Ct1t)dS in hmei 	tadc, QIl (01111) CtU)1l 0 	i 	 'h y at; u• 



• 	 \\ ,. 

fri 

,egulr ;CIViCC respectively. The first finauciji up•gradation u;ider 

511a11 be aLlowed alter 12 ycars of regular strvtce aid second tiIIgrat:..hfter 

2 yars of tegular service from the date o.tirst It lancial 	ion sutjcct 

to the (ilfihinient of prescribed conditions. The CP scheme does not cvei 

Jrour 'i\ .e. IDAS officers in the Depu ii terms of para 2.1 of DOP1's OM 

dated 9--99. 

iii i 	In case the (list up-gradation gets postponeil on acc Quilt of elnpkyec not found 

lit or du' to departmental proceedings ctc. tIt. san e wodli hc coit;equential 

ckct O!1 the second up-gradai.kni and t ic sam 'ouli ao get deferred 

accotdingl y. 

(iv 	l ciut ar service for the puipe Of Ad' ;cl .emc is intci1n e: .rj 10 1n.nn the 

eLigibility service counted for regular promot on in terris of reie'ant 

ssrvicthecruitment ,ulcs. Fuither (he regilai serice for the gwit •1 1e1 cut 

under thus scheme shall be counted from ti c :radt in Which ait efliulOYt was 

appointed as direct recruit. 

I v) 	Twti 	uiuicial tip-radutittris u,idci the said .chieiiit in the en1i c t itl 	'r ;is;e 

curIec o1 in employees shalt he cuntcd ai aitsi ri gular pronit IIOI%S IIILI0tI11IU 

ii'1ti promotion (granted in Lcni s of Mi'i. of Ft 1 DepU. Of L'pdr. OM No 

10/I/I -1 t1188 dated 13 0' Scp'9 I ) and fast tr.tck 1 tomOUOflS ;ivatle ihrcughi 

Ii inited ticpaitmenttil competitive exalninal oiis, fr )ni the gnid: in which the 

empk.ycewasappouitcdasducct iecruit. 3ncfly, f, wo tinanCLt! up-,ra'Iut uns 

ae assul C(l in the Govt. service carrier under the seheme. If ac employee has 

Zt It"l(' V got OIIC pi otfiotsoil, lit/she Will tt ai ly for St Cot •tt (Itlit WI I ti• 

tadaiioim only on completion of 24 ye&s ofugular srvJCE. 113 C;thC an 

'wp1t'vcc has comphr:tcd 24 )'ears of rcgul ir scrvi c with ut flV pr.)fl(IU)iIS 

('Vt) iiuin;iul up-1rudatioti will bc given ms tier 1)R)viuotI3 c.tttflhtietl 

I . S I tnt I S of Aminexure I of abo e inctttiO)C 1 0 F (IUt ed )_ 	' '. In case tw( 

prtitm tit ills have alrcady been received I y an c iiploye , to hcntfit U 11cm 

':ltetmte ;halt accnic to himnIhcr. 

I 	t• 



3 7)!' 
'acaiicy based regular prornotiort, as distinct fiotn I inancj up •,radation ur der 
the ACP SCIICHIC, shall Continue to be granted afli r due sret:iung hi icgiihr 

A ;i; per relevant ruIcs/rcgulations Th iiitrod iction fthe ACP scliyeme. 
tin UI) cas; aflct the nonil (regul) plonIotio;j avenueS 

jj 	fullilirnet of nonnal plomotiozi nouns for promotons 
flom one grade to he 

otl1(I ;  as per extant orders i.e. analysis of ACl..s fo last 3 year:; in respect of 
(houpC'&'j)' employees and ACRs for last five years in sectof Gp'13' -- -... 	

-- J'.t_f,-....... .- -.. 	 ., 

employees, their integrity, seniority curti litres:; in •.ase of Op 'I)' err'ployeet; 

diiçihiy' penalty koceedings as per the provi :ion of E:(ccA) fluJe 
I 95 etc .o asss their litness or otherwise, as ob! erved I y a )L'C, thall be 

ermured fir giant of linancial up-gradation tinier the CP scllcmi. 

Tht tinaiieial tip-gradatio under the said s liciuc shall be given 
[0 t IC lie t 

Iiiqhcr ;radc in accordance with the cstinghkrarchy in a eawe/categoiv 1 

pOt without creating any new post for the p rjose is laid ciowr in para 7 of 
and Annexure II to OM dated 9-8-19)9. 

i:. 	ulic tinan( ial up-gradation under the scheme shall t e jiutel y p'::rsoiial to ftc 

cmploce (or We statcci purposes and CStric[ii,i of , CP scl crn: br liiia:iciri 

and other 1.cne(jis shall have no relevailce to lis Sdnu( 'rity po ;itiuii, hc/see wi I 

oIillnuc io hok.l the old designation and th it the aine will not amount t ) 

tcti;at/luiict ioual promotion of the employee Iher sh4lI be, r' additional 

ma iicial tl:)-grada(ion for the scnir-r emplo 'Ce on the .groun.J that juino 
Inp:oyce iii the grade has got higher pay scale wider i he ACE Sc!lIue (l'ar.i 6. 
& of Ainextirc-1 to OM clateti . 99 i 

.:C1-vitj0n orders/roster shall not apply to the \( P sc ienie iii [crie. (II pat il 
1 Aanexuj - .j olLJOPF's OM di 91/9. 

I hid t ili '(l' Scheme, the pay of an cmph yt e, o't ip-gcadaitnm, shill ie 

eti mitidet the provisions of FIk22(l) a (I) si bjccl to lIlIIittItAlit fiii;tcieial 
I taiclil. cii R 	I (10/— as per VOP F ()M No. I/61'7, I'ay- di 5/7,191' as rei,,ed 

iii :ua 9 I ?oulexur(..l t OM datrd 9-8-99 	he I nancial besi lit aIl'J 



\J O 

Id. 

ndcr !1I1S scheme shaLl be final and no pay fixa'ion benefit :;haLl accrue 
at 

time .f regular promotion ngainst a funcLOflaI poit in the hightr gra'e. 

	

'ii.) 	GranL Of highr pay scale under the ACP ;clieme shL be conditioflh 
.i the tact 

that an employee, whiLe accepting the aid benefit, shall bn dc&ed t• have 

ivvn his/her unquaLiried acceptance fo; rcgula proincliO*t on (JCCUITCC tlf 

in case he/she re iseS to accept the iegulai pionotiOts 

it vO!Jkl 
entail 1'ofeiture of the period of dcbtrrflefltto acth thu qua;ifyilig 

 

sCtVIC for the next fi ncial ipgradatt0t in accxdaflC with the piovlSbtiS  I 

pai a 10 of Annexure-! to OM Dtted 9/8/c9 seferi d to above 
I.. 	• 

	

• 	*.: 	, 
The t.guLar service of an employee in It: s/her ) evioUs orga sat ion vht:re he' 

she as d%lared surplus, shall be countid alonj with hi;Iher regular rlFC in 

the Department for the purpose of finanial up- çadaticn under the sch:me 
1fl 

icrms o1Para 14 of Annexuleti to DOPTS OM U 91819S 

iv) ilie •\Cl' 
 d chcnic has become operatiO nil w.c f. 	.. atc o1 iisue  of 

()M mentioned above. 

Jii,flL!L!1c ACP SdseflIC irs DAP 

The cep analySiS of the recruitment rules peitai ung to Gictp t13
1 , 'C and O 

e 

 

1jp l (jVCi!s iii the department and their mode o!
,  rucruitnent reveal that th; benefit of 

--------- 

.e \CP Scheme will accrue to the 
foll4wng grudci unt er the lol(owLn goupS ./ 

iL 

I 	
In iaSef C o irect ieiUt iteflt 

indi ()tiite  

Senior 	 015 (lcct 	e'1 	• \uditcrS 	i 	she 
Lcc it  

dci ar'mcn and wln did not 

prciflt)tiOfl in the ssIec'Ofl grr.dc 

L 	- 
1 iI't'i ii,t ntu niat i. 	Assistan( (if any) 

	In ase ofircct sesruiIsUCm 



S 

F.tt toil )

tit  

•*.tii! 

us •L 	it 

.t 

•!.tnai ;: t'eoii 

•is .-m otnei (.) etator 

• 	linil directly recniitcd Datii) 

t'r ucuijat'OIflmittec 
i 

The insitu proriotuofl w.rI. Got. of 

3ndia., ,,ivinistry ol' jinance. Depaiimedt.. : 

of EpeniiturC i)M No. ju(L)E 111j88.  

dated .13/9491 hai been gver UI respect 9.' 

some of the mirgiiialli iiuicd wades. 

Hence th t t;ame will have to be kept in 

view in irnplem'ntiig the ACP Sceine. 

in case, i Gp' ),' =ployee got his/her 

proniotiolu first t( Dath)' S g.,,,tde and then 

to record Cierk,I elshe will iut be eiibk 

lbr any fiuiaiicial up-grac.atioii So far as 

DAD is coi;ccrn':d the st:hei.e of 'iii 

promotions ntroduced vy.e.f -4-91 under 

the abov. refer ed OM shall ccas(: to ()(. 

operative wit.f. 0-08-99 

itli t IICV to tmplemcnt the ACP Schcmc in the depart net t it ha bcen 

1 .d. 'h,u A IscjutnleIItal screening comnuttec ma ' he coistituic I at YOur end lb 

ot drocessing the cases in respect of v trious 1loups 1f unploye5 a.I 

above, (or grant of linancial upriid 	ii ati' as p;ovidd lbr in the ••  

saii 	'int 	'ti1 •oinposidon of the sciccuing count': ittc sli ill bell 'C i1icas '.htt of 

	

Iue I I ( 	ircs uit'ed wider die relevant 	rccr'uitnset'tiSei vice Rule. lOt. tegula 

	

• 	i on I ih II gler grade. The screening cc inmittet, so 	nsjititcd, uill conside: 

(hi: ui •' ils.t have already been matured or 	u.ld be ulaluli ig upw 31" Marcl 2000 

s ii 	i ii iii hens ilL ; ii ndcr the scliciiiC. 

decided xv i t i l  rckrencc to l'a a 0 a id 6.4 • )1 t.Ipai tiflCfl (I 

	

: 	 l'I: 'ti' $ 	.t iii 'I t ;ui;uing OM di 9/8199 that lu coutwi ei. ma also C )ns;uu(c th ocx 

ui t I '' '' 	'uuiiit is e lot sumooth iniptemncnt;ituOn oF the Ad' s lieine i i tiw ilcpar' m':nt 

	

utit I ' 	tIIIli! 	. )iiiii(I CC II%IV mcd (wiCt lii a lmnat ci ii ye ii' prth tab 	n (he his - 

ui 	' 	i iist.IUV ii ti Jith for advance proc's ;ing of I) e :ascs Casc mitt um lflR slur i n. 

	

..
8 • i$$ 	 ii 'o 'cpt.) of a particular financial yea I r gi utt of tenet is uuiecr No 



: 	 : mc 

	b: taL:1 	for øn1th0t1 	tmt U 

• 	 ., 	Ui 'i would l,c 
naturiiig during the second half (Oct. to March) cfth same Iinur:ciat 

4 !he 
cicening comrnitee will seruti.riise the relt vant sirvice recocds ACI& 

du ;iets, disciplinary/PenaltY, Oroccedings, if any,' etc. nut utely tc' assesS the fltncf.S 01 

• uifl rwke olar ernplQyce for grant of financial upgr.uc1atiun. 

Mal
'.;•  

.4, . AS the basic parameter of the ACP Scheme is to ensure 

,usraUa(iOflS in the entire service c.aieer, screening s:ommittee viU 
CrSUFuWIU' 

ii 1:ICIICC ici the i ndiv idua lS s  service book etc. rgidini the ehgibuity of Tw,c'Ont 

	

•• 	 ..(iiliclili uL 
wadations or otherwise with refererce to promotion(S already iccoi'e 

himn.,l'ea'. ;I: 
noted in his/her service book. In •:ase onu promctiol' has bien 4aile(' 

the individual will be entitled Ibr only one mome financial up.gritdatiol 0' 

...............: ( ' uph Lion of 24 years of service 
-?'"- 

"•;•.• 

• 	• 	- 	As lii' iclictric is required to be introsued inmediacly. Cunt,ollerS ina 

u çthut ih ciccnuig OflUUIUCCS complete tictr wo k by 
31)th :ptctnhei )9 [he 

tpkte ttct uls at 	 I the cmployees who ha e cen ret otnmerde for finanut 1 u 

itl, in the parameters of ACP Scheme ty thu scrc'entng ommittec will te 

	

'.j 	 '4., .-•'...' 	.,• 	 . 	

• 

nthui lu Lie UQrs office by 1O"Octobef22. n he p oforma ennsoed it Anre'cuie 

Ilie icommcndationS mode by the screening i onuiuittce bdor their transmissI( Im 

I (Qi 	fln,, ale required to be put Lip to the .Auef CntrollerS/ initrollers for thur 

"cc 1 kie cases 0ffliudi Officers and Sr ,tuulitor shall 	( to 	Scctii 

d kN- ' ,u,tIOn respectively, which deal s"iUi the promo ions of th resi ecU '( 

- ade;. Ike cuscs in respect of the other gtadc,  S Recc cd Cler aimil all the grades of  

• 	
ioup ii idiitit1ed in para 3 above shall be sell to AF -XII SLctic'it, whkh dea w.tIi 

	

• 	• 	 u 
'fliotiOl'. i' those grades. AN-Il, Ai4-X1 and A"l-XJ Sectio$ wdl put up th cae5 

T1 —4 i ci us uuuC ';upproval by the screening commilt e cons Ituted ii I-IL's'S (1111CC 

H 
7 	\ ' u ttlicatc will be cndorst:d by the 5cricflifl COI1UIIIU('.( at th' t.nd t • t the 

$ 	
tIfl \III' 	\ thut the SC1ViCt l3ol)kSIACRS lo ,ster' have bee u exair ini'il hv h 

c '',' 	 • 	 • 	 • 

• 	' 	''1:... 
• 
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I 	 .. 
cominiUee and that up facts iclevant to the f'i ancial up gradati' i, L. 

endciJ by hetii, have been omitted It will ils be cciti[ici that no cal' ol 

upIcCC that grade hei been left 

:lt..coInrollers are aware a n situ promotion !cher te was introduced b if e 

I 	lnuia Mi!ustry of Finance, Deparlifleflt of E.penditi.re  GM No. 1 00)Ii.-1Jl8 

as circulated undz; our lettu No. ANIXIJ/1 409IG; C&I) dated 

yariois.emPl0YCes fallitig in (ip '' & ")' incur Depu1n'.tfl1t ha"ebe'' 

t ivci'n ltu promotion As this promotion will hale to be taken into accounl (01 t e 

:i,ri ti) iinp1cmCflttt0fl 
of the ACP Scheme, the srcen ng comrnit'1 1 C must Cn$U( 

any, SULh in situ promotica has been granted, the 'ame hs been taken in to 

a 

r.)'t 

lhis1fla' please be accorded "Top Pnonty" and the scieenui 	0P1 i1itt(( S 

. 	

iq.. 1 duly Llt.Ct pied by the Chief COntwUCl/COIlt oiler n ust rea"h inc J-eadquial' C' s 

due date, as mentioned above 

je,tsc ,th,iowlcdgC receipt 

S  

<' •: .; 	

.5. 

I
Dy CODA AH) 
I 

'CODA Ai), 	
ror similar action in respect of't6Up l3 'C' & 

J caig A1I-lV 	 hI) employees serving in the [lOis olTcc 

.: 	LScett ii 	
So far asth cases IROs are cc,ncentcd. 

,I-Th •: 

'i'At'1-ll Stction. 	 So Ear as te casc s of PIs id the  

employees iIC con' etned,as lti:iitific'l iii p;ra 

•/ 	 r 

H. 

IJ. 
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ANNEXURE- V 

THE ACCOUNTANT GENERAL (A&E) MEGHLAYA ETC: SHILLONG 

Estt-I (IM) Order No., 297 	 Dated 14-3-2001 

•Ii pursuance of the govt. of Indian Ministiy of personnel, public grievances and 

pension(Department of Personnel and 1raining) New Dethi O.M No. 350 34/1/97 Estt 

(D) dat1d 9-8-99, the following Group 'C' Officials (Senior Accountants) whose name 

are shown below and drawing pay in the scale of Rs. 5000-150-8000/- of both the offices 

of the I.G (A&E) Assam Guwahati and the A.G (A&E) Meghalaya etc. Shillong, have 

been. grrted second financial upgradation in the higher scale of pay of Ra. 5 500-175- 

9000/- jmder assured career progression scheme with effect from the date of their 

compleIn of 24 years of regular service vide mentioned against their names. 

SL. 	ame of the Officials & Designation 	Office to which 	Effective date 
NO. 	 attached. 	 of ACPS. 

ginti Sumitra (Das) Dey, Sr. Acctt 

	

	O/o the AG (A&E) 13-03-2001 
Megh., etc., Shillong 

Smti Sabita (Chakraborty) 
Bhattacharjee (II), Sr. Acctt. 	 -DO- 	 21-10-2000 

bIi Anadi Shankar Choudhury, 	O!o- the AG (A&E) 16-10-2000 
Acctt. 	 Assam, Guwahati. 

4 	Anusua (Dutta) Gupta, Sr. Acctt. 	-DO- 	 19-10-2000 

SnI Nirupaina Bhuiyan, Sr. Acctt. 	-DO- 	 26-03-2001 

Smti Arup Ratan Dutta, Sr. Acctt. 	-DO- 	 24-11-2000 

2. 	1 The grant of financial benefits is subject to the following conditions. 

ki) 	The ACP Scheme envisages merely placements in the higher pay scale/ 

1grant of financial bcncfits (through fmancial upgradation) only to the Govt. 

servan1 concerned on personal basis and shall, therefore, neither amount to 

functional/regular promotion nor would require creation of new posts for the 

The Financial benefits under ACP Scheme shall he granted from the date 

of completion of the eligibility period prescribed under the ACP Scheme or from 

the date of Issue of the govt. of India O.M dated 9.8.99 whichever is later.  
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(iii) 	The Financial upgradation under the ACP Scheme in th e  entire service 

career of an employee shall be counted against regular promotions (including in 

situ promotion and fast track-promotion availed through limited departmental 

competitive examination) availed from the grade in which an employee was 

appointed as a direct recruit. This shall mean that two financial upgradation under 

the ACP Scheme shall be availed only if no regular promotions during the 
prescribed periods, 

(12 and 24 years) have been availed by an employee, if an employee has 

got one regular promotion, he shall qualify for the second financial upgradation 

only on completion of 24 years of regular service under the ACP Scheme. In case 

two prior promotion on regular basis have already been received by an employee, 

no benefit under the ACP Scheme shall accrue to him. 

Residency periods (regular service) for grant of benefits under the ACP 

Scheme shall be counted from the grade in which an employee was appointed as a 

direct recruit. 

Fulfilment of normal promotion nonns (bench mark, departmental 

examination, seniority-cum-fitness in the case of group D' employees ctc) for 

grant of fmancial upgradations. performance of such duties as are entrusted to the 

employees together with the retention of old designations, financial upgradations 

as personal to the incumbent for the stated purpose and restriction of the, ACP 

Scheme for financial and certain other benefits (house building advance, 

allotment of govt. accommodation, advance etc) only without conferring any 

privileges, related to higher status (e.g. invitation to ceremonial functions 

deputation to higher posts, etc.) shall be ensured for grant of benefits under ACP 

Scheme. 

I 	(Ni) 	Financial upgradation under the Scheme shall be given to the next higher 

grade in accordance with the existing hierarchy in a grade/category of posts 

without creating new posts for the purpose. 

(vii) The financial upgradation under the ACP Scheme shall be purely personal 

to the employee and shall have no relevance to his seniority position. As such, 

there shall be no additional financial upgradation for the senior employee on the 



ground that the junior employee in the grade has got higher pay scale under the 

ACP Scheme. 

(viii): On upgradation under the ACP Scheme, pay of an employee shall be fixed 

under the provisions of F.R. 22 (1) (a) (1) subject to a minimum financial benefit 

of Rs. 100/- as per the Department of Personnel and training Office Memorandum 

No. 1/6/97- Pay. 1 dated 5-7-99. The financial benefit allowed under the ACP 

Scheme shall be final and no pay fixation allowed under the ACP Scheme shall be 

final and no pay fixation benefit shall accrue at the time of regular promotion, i.e. 

posting against a functional post in the higher grade. 

(ix) Grant of higher pay scale under the ACP Scheme shall be conditional to 

the fact that an employee, while accepting the said benefit, shall be deemed to 

have given his unqualified acceptance for regular promotion on occurrence of 

vacancy subsequently. In case he refuses to accept the higher post on regular 

promotion subsequently, he shall be subject to normal debannent for regular 

grade. However, as and when lie accepts the regular promotion thereafter he shall 

become eligible for the second upgradation under the ACP Scheme only after he 

complietes the required eligibility service/period under the ACP Scheme in that 

higher grade subject to the condition that the period for which he was debarred for 

regular promotion shall not count for the purpose. 

3. 	On their placement in the higher scale of pay under the ACP Scheme they are 

required to exercise option, if any, in terms of F.R. 22 (I) (a) (1) within one month 

from the date of issue of order. 

Sd/- 

Sr. Deputy Accountant General (Admit) 

ConE.......... 
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Memo No. Esft-I M)/1-24/2000-2001/5580-91 	 Dated 14-3-2001 

dopy forwarded for information and necessary action to:- 

1 The Principal Director of Audit, N.F. Railway, Maligaon, Guwahafi-1 1. 

2. The DAG (Admn) 	 Office of the A.G (A&E) 
Assam, Maidamgaon, 

The Sr. AG (Admn) alongwith 15 spare copies. 	Beltola, (iuwahati-29. 

4 The Private Secretary to the A.G (A&E), Meghalaya etc. Shillong. 

5 The Steno to the Sr. flAG (Admn), Shillang. 

6.1 P.A 0 (Local). 

7. The AAO/Confidential cell (Local) 

8. 1  The S0/Estt-2 (M) section alongwith 5 spare copies. 

9 The gradation list Group, pay fixation and service Book Group, 

Budget Group of Estt-I (M) Section. 

Office order Book. 

Persons concerned of Shillong office only. 

12 Notice Boards. 

Sd!-

Establishment Officer. 
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1 N THE CENTRAL j4 .iNI STRAT1VE 
GUWAHATI BENCH: : GUWAHAT1 

TRIBUNAL 
.0 	,, 	lI••  
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it 
In the matter of 

O.A. No.242 of 2004  A 	M ~ q q 
Shri. Subimal Roy 	.. .Applicant 

-Versus- 

Union of Iflda & Urs. 

.Responc3ents 

wRi TTEN STAT&4ENi'.3 r'UR AND ON BEMA Uk 

RSPONL)ENT NO.1,2,3 & 4, 

SIN 	Garrison 

Engineer, Office of GE Slichar Division, P0Arunacha]. 

Dist-Cachar (Assam) do hereby solemnly affirm and say 

as follows :- 

1) 	That I am the Garrison Engineer, Slichar Division, 

'O -Arunachal,Digt-Cachar,Assam and as such fully acquainted with 

he facts and circumstances of the case. 1 have gone through a 

of the application and have understood the contents thereof, 

4ave and except whatever is specifically admitted in this written 
tatement the other contentions and statement may be deemed to 

ilave been denied. I era authorised to file the written statement 

cnbeha1f of all the respondents. 

That the respondents have no comments to the statements 

made in paragraph 1,2,3, 4,1, 4.2 and 4.3 of the application, 

:3) 	That with regard to the statements made in paragraph 4.4 

the application,the respondents beg to state that not agreed. 

VIndividual was promoted as JE(Civ)on 15 Jan 1998.i,e. after serving. 
il 

years riç_07 months as a Sub Overserto SupdtB/R Gde-I.t (later 

e Designated as JE(Cjv) without having any technical Qua1ificat.on 11 
hich is a prime requbment for Direct entry canthdjte as JE. 

Therefore, his appointment from Sub-Overseer to JE(Civ) to be 

terrned as absorption basis. And as per point No.6 of DOPT's OM No, 

135034/1/97-Estt(D) (Vol-1V) dtd 10 Feb 2000, such appointment 

sha11 be treated as direct recruitment and past service promotion 

shall not count for benefits under AP. Hence granting of second 
•CP. to the individual if any would be due on 15 Jan 2010 te, on 

completion of 12 years on this new appointment and NOT on 1993 as 

Contd.p/2- 
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(2) 

ntioned. Further, Govt of .Inda, Ministry of Finance,Department 

Fxpenditure vide their UONo.12/24/2001 IC dtd. 14 Aug01 has 

ndly approved scale of Rs.5000-8000 to non-diploma holders JEs 

cm 01 Jan 1996 as one time measure where minirtuin technica. 	- 

,alification for entry is Diploma in Engineering. And based on this 

der, pay of the individual was fixed while he was promoted as 

(Civ) from Sub Overseer being non-diploma hoider. Further revision 

0 scale of these categories has not been announed yet by Govt. 

India. 

) 	That with regard to the statements made in paragraph 4.5 

f the application,the respondents beg to stte that as individual 

$ not having any technical qualification therefore, he is not 

ntitled for any financial relief under Govtof India, Mi-n of Def 

etter No.EC-90237/4603/ElC(LegaU/1993/D(orks) dtd. 25 Apr 1996. 

That with regard to the statements made in paragraph 4,6 

£ the application,the respondents beg to state that as the order 

rivisaged vide Govt.of inda,  Ministry of Defence letter No.EC, 

u237/4603/E1C(.uega1)/1993/Dtwks) dtd 25 Aprii 1996 is only 

pp1ibie for direct entry individuals who possess required 

echnical qualification and hence this order is not applicable to the 

plicant. 

) 	That with regard to the statements made in paragraph 4.7 

£ the application,the respondents beg to state that individuals 

lea is not in order as per comments offered in para 3 above. 

) 	That with regard to the statements made in paragraph  4.8 

f the applicat.ion,the respondents beg to state that no comments as 

atter lies with HQCE (AF) Zone Sh1long. 

) 	That the respondents have no comments to the statements 

ade in paragraph 4.9 of the application. 

That with regard to the statements made in paragraph 4.10 

are not correct as 2nd upgradati-on is due on completion of 12 

ears from first upgradation/promotion. 

0) 	That with regard to the statements made in paragraph 4,1U. 

are not correbt due to reasons stated at para 9 above. 

That the respondents have no comments to the statements 

ade in paragraph 4.10(c) of the application. 

2) 	That with regard to the statements made in paragraph 4.11 

f the app1ition are not correct due to reasons stated in para 3 

bove, 

Contd. p13- 
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J ) 	
That the respondents save no comments to the statements 

made in paragraph 4.12 and 4.13 of the application. 

That with regard to the statements made in paragraph 4.14 

0 4  the application,the respondents beg to state that individua.L 

4se do not attract any provision for grant of 2nd ACP as caj.led fore 

	

if) 	That the respondents h1•e no comments to the sttements 

made in paragraph 4.15 ot tfle app1it. 

	

i) 	That with rggard to the statements made in paragraph 4.16 

not correct as ai instructions for implementation of AcP are 

.based on Govt of India, Min of Personnel, Public Grievance & 

Prnsions(Department of Personnel Training) and not on any 

oganization basis as alleged by the applicant. 

	

) 	That with regard to the statements made in paragraph 4.17 

e not correct as applicant is not entitled for any amount on this 

count as on date, 

	

) 	That with regard to the statements made in paragraph 418. 

e not correct as being a Govt. Indias policy. Further commehts 

specific judgement on Hon'ble Tribunal case as referred could 

t be furnished due non-availability of relevant documents. 

	

9) 	That the respondents have no comments to the statements 

ade in paragraph 4.19 and 5,1 of the application. 

	

0) 	That the respondents have no comments to the statements 

ade in paragraph 5.2 of the application. 

That with regard to the statements made in paragraph 5.3 

re not correct as orders of C & AG applicable to employees of his 

epartment and do not implies automatically to all organization. 

That the respondents have no comments to the statements 

ade in paragraph 5,4, 5.5, 5.6, 5.7 of the application. 

	

3). 	That with regard to the statements made in paragraph 5,8 

re not correct as applicant is not yet entitled for 2nd upgradation 

rider ACP scheme. 

That the respondents have no comments 	the statements 

ade in paragraph 59, 7,8, 8,1, 8.2, 8.3 and 9.1 of the application. 

That the applicant is not entitled to any relief sought 

or in the application and the same is liable to be dismissed 

th costs, 

Contd .. p14- 
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VRIFI CATION 

I, 	SA1Ith SIH4R 
	

presently working as 

ri1ison Engineer, Office of the GE Silchar D±V1SOn, PO-Arunachai. 

Ls-Cachar,Assajn being duly authorised and competent to sign this 

r.fLcation do hereby solemnly affirm and state that the statements 

ad Ln paragraphs 	 of the application are true to my 

o1edge and belief, these made in paragraphs 3 	29 	being 

atter of record are true to my informat1 'on derved there from and 

hoe made tn the rest are humble submission before the Honb1e 

iunal. I have not suppressed any material facts. 

And sign this verification on this the 	tq 9 th day 

rv\oj a -Y .  ov 

DEPONENT 
s ii) 

DSE) 

ExeCU 	Encflt 

Garr3O EflgnOer SUChE 

-000- 



I ..- ,.. 

IN THE CENTRAL ADJN1.1YETR1BUNAL 

GUWAHATI BENCH: GUWAHATI LR. 
In the mater of: 

O.A. No. 242 /2004 

Shri Subimal Roy. 

..Applicant. 

Union of India & Oi. 

Respondents. 

-AND- 

In the matter of: 

Rejoinder submitted by the applicant 

against the written statement submitted 

by the respondent No. 1, 2, 3 and 4. 

The humble applicant abovenamed most respectfully begs to state as 

follows; - 

1. That the applicant category denies the statements made in para 3, 6 and 12 of 

the written statement and begs to state that the respondents have admitted in 

the said paras that the applicant was "promoted" as J.E (Civil) on 15.01.98 but 

ininediately thereafter the have averred in the same para that his 

appointment as J.E. (Civil) to be termed as "ahsowtion basis" and have 

leaded that such promotion he treated as direct reauitment to the post of 

J.E. (Civil) and as such have denied to count his past services for benefit 

under the ACP Scheme. As such their contentions are inconsistent in as much 

as that when the applicant's case was a case of clear "promotion" to the post 

of J.E. (Civil), it cannot be treated as 'absorpion" thereafter and his past 

services cannot be washed off only with the intention of depriving him of the 

benefit of ACP Scheme. This apart, the question of technical qualification as 

stated by the Respondents is irrelevant here since such requirements of 
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q9.alification for grant of financial upgradation has nowhere been envisaged 

uikder the ACP Scheme. The respondents have rightly averred that technical 

qualification is a prime requirement for "direct entry candidate as IF and as 

pr settled laws, the criteria of qualification is relevant only in case of 

rcruitment/promOtiOfl. But in the instant case it is neither a new recruitment 

nor a promotion and it is merely a financial upgradation under the ACR 

Sheme solely on the basis of qualifying years of service stipulated in the 

scheme1 without involving any change of duties and responsibilities 

whatsoever. As such the question of technical qualification is irrelevant in the 

thstant case, more so when the applicant has been discharging the same 

duties and responsibilities as that of a directly recruited JE having so called 

ligher qualifications. 

2 That in the reply to the statements made in para 4 and 5 of the written 

statement, the applicant begs to state that the applicant has not prayed for 

iy relief under the provisions of Govt. of India's Ministry of Defence's letter 

dated 25.04.96 as avered by the respondents in the instant case but the issue 

herein is the grant of 2ni financial upgradation to the applicant under the 

ACP Scheme dated 09.08.99 launched by the Govt. of India. 

3. That in reply to the statements made in para 9, 10, 17 and 23 of the written 

taLement, the applicant begs to state thai as per the AC? Scheme, the lGt 

ipgr adation is due on completion of 12 years of regular service and 2nd 

financial upgradation is due on completion of 24 years of regular service. The 

4ipplicant has completed 24 years of regular service way back on 27.05.1993 

but since the AC!' Scheme was launched w.e,f 09.08.99, so the applicant is 

ntitled to get his 2nd upgradation under the ACP Scheme w.e.f. 09.08.99, no 

iwaiter as to when he got his first promotion. Ills only the qualifying years of 

service stipulated under the AC!' Scheme as stated above which governs the 

grant of benefit under the said scheme and no other whatsoever, and as such 

ithe applicant Is enLiiled for 2 upgraclalion w.e.f. 09.08.99. 

- 

I 

4 
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That the applicant categorically denies the statements made in para 14, 16, 

18 and 21 of the written statement and further begs to submit that while 

all other central Govt. departments have granted financial upgradations to 

their employees solely on the basis of qualifying years of service as 

stipulated in the ACP Scheme, without asking for any higher qualification 

or departmental test etc; it is only the respondents which has sought to 

improve such a rider in the instant case in utter violation of the provisions 

of he said scheme which the Govt. Of India professed as a noble gesture 

for the welfare of the employees. No where in the said AC? scheme the 

requirements of the qualification for grant of financial upgraation have 

been mentioned and it is more relevant in as much as that the financial 

upgradation under the said scheme is neither a recruitment nor a 

promotion1 nor it involves any change of duties and responsibffities of the 

concerned employee. The respondents by their wrong executive 

instruction have sought to override the statutory provisions which suffers 

from lack of jurisdiction. 

Further, all the J.E s under the respondents irrespective of whether 

they are promoted or directly recruited or whether they are promoted or 

directly recruited or whether they are diploma holders or not, are 

discharging the same duties and responsibilities in their respective 

categories which is evident from the circular no. 70762/1/ P/523/EICI) 

dated 16.08.1999 (duties of junior engineers) issued by the respondent 

department. Further, as stated in para 5 of the said circular, a J.E 

appointed in the entry grade has been debarred from having independent 

duty during his probationary period and has been entrusted to assist the 

other JE's which amply indicates that a promoted JE even inspite of 

having iio diploma, is considered to be more efficient and capable of 

overseeing the works of a directly recruited JE who is a diploma holder. 

As such there cannot unreasonable classification on the basis of the 

qualifications for the purpose of granting benefit under he AC? scheme. 
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Further, due to non granting of 2nd  upgradation to the applicant in 

terms of the ACP scheme and granting of such upgradation to some other 

employees, those employees even being junior to the applicant have been 

getting the same scale of pay as that of the applicant. To cite instance, it is 

submitted that in part H under dated 13M5.2002 one Mr. K.D.Thapa, sub-

oversear whose name appears at Si. No. 5 in the said order, has been 

granted Pt  up gradation under the ACP scheme as a result of which he ha 

been granted the same scale (Rs. 50008000,1 ) as that of the applicant 

although the applicant is at higher post than that of Mi Thapa and the 

applicant joined as back as on 27.05.1969 as against Mr. Thapa who joined 

on 15.03.1973 only but the applicant has been denied his 2nd  upgradation 

under the AU' scheme. This is a sheer discrimination and such actions of 

the respondents are arbitrary, malafide, ifiegal and in clear violation of the 

ACP scheme. 

(COW of the circular date 16.08.1999 ad part II order dated 

13.05. 2002 are annexed hereto as Anexures- A and B respectively). 

That the applicant categorically denies the statements made in para 25 of 

the written statement and begs to reiterate that he is entitled to all the 

reliefs prayed for, in this application. 

That in the facts and circumstances stated above., the original application 

deserves to be allowed with costs. 
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IItUt*IEIA1 

I, S1ui Subimal Roy, S/o Late Satyabrata Roy, aged about 57 years, working as 

Junior Engineer (Civil), MES No. 228303, in the office of the Garrison Engineer, 

Silchar Division, MES, P0- Arunachal, Dist-Cachar, Assam, do hereby verif 

that the statements made in Paranraph 1 to 7 are true to my knowledge and legal 

advice and I have not suppressed any material fact. 

And I sign this verification on this the -ay of August, 2005. 

5QT 	p__p 
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Hiciquar-. 
Chief Entocer 
•Shll.i Png Zone 
i)rctd 1 :i 	i'il In 

- ' 7/93 Q] 

DUTIES OF' JUUIO9 E'UInEEDS 

1 	A copy 	E3ra- 1e- ho 41917/pj/' 2'•i(ppC dated 
02 Aug 99. is fwc3 hereJjth for dissen'j 	-C sarn to Oil CL)flce - ned 
at your end. 

Co i'J'ncj t r) 
AOl Internal 	

forChief Encji.rr 

1l3ec 

C01y àf Ein-0 'S lettrc Io 419 L1' ):J /iPc) 
r1t 02 Ar; 09. 

AS Ai30v3: 

Reference Covt of Ind:Ln, 	 u ! 	0fl737/ (5°3/EIc (hal )/ 1993/D(W0rks) dated 25 ?: 199 and ;ov( 	f India, O) letcr h(, PC 05605/RR/B&R I&II/C5CU/2742/)(  
vide E-j' S nted 0 Ju y 1 99 c.trcu1a:cd Or letter o 	 9 

85(505//:. 	I/c:'ç• dt. 27 
L1] y 1909. 

Under i'ob letter dntcd 09 July oo, Lie Suoclts o& Od I/il and Supdts E&M Gde I/Il and Sr"eyor Assstans gde' i/u 	been redesigflFtCd as Junior 
Engineer (civii ), 	uniur Enqi.neer (Eiec.t-:al and achafll and Jun 

r4 	
LO 	Oq1nec 	iu 11$ 	UrVLr 1flJ efl( 	On r 'cts) respectively in the follo( 

 
Ca) 	Entry 

 
(h) 	Attor 5 enrs 	- 
Cc) 	After 15 Years 

 
per MOD iattcr c.iatr 25 ipr Assistants in thr 	gradru are S tfle 

4. 	Cons(_-quent to 
rede3jcjLTtf:i()fl :i 

Engineers in MES arc f.txrd as 
unr3nr 

tli\ 	COtC)jj; 

duties 01: 

iVtC 
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(a) 	 EnU inccr  

'Same. as those of Supdt r3&1 Ode I as laid down in 
Para 53 and Table 'M' of Rt4E3. 

- 	(b) 	Junior Eer (Clectrical &,iochanical) 

1, 	 Same as those of Supdt E&1 3de I as laid down in 
ara 54 and Table 'M' of R1ES. 

(c). Junior Enineer (Quantity 

(1) 	General 	TO take off OuantitieS orepar 
estimates, squaring and abstracting dimensiOnS 
nct pricing and moncying out of bills of 

quantities. i-ic rniy also he required to take 
measurements of small services and to carry out 
such other technical duties relating to contracts 
and hills as he :nry he directud to perform. 

(ii) JE(O&C)[Ostedin_cE's office 

(a) 	prepare tender documents ,except spcif i- 
cations and draw.tngs) for work ,rviceS within 

• 	 GE's powers for entering int 	raCt. 

	

• 	 •V 	 V( ) 	
eci(k1call check a3.) r•'v ation orders, 

V rateo and contr&tOr'S bill5 before payment nd 

• 	 muster rolls aftcr payment. 

(c) 	Carry out such other technjCul duties 

V V V 	

elating to contracts and bills as he may be 
V 	 V 	 4irected to perform. 	 V  

V 	 (iii) JE.(&C) posted in CWE/CE's offices : Duties as 

V 	

V 	 TZEdwn in 	 iToi 	T 

	

V 	 V1 	
Where a JS4/7'SW has been posted in a..GE's 

office a JE (Q&c) sha:.l assist him in carrying 04t the 

tasks given above. 

Notes : 	If no JSW/iS';T is posted jnSE'S office, the 
Seniormost JE  (Q&c) in the GE's office will be in-chargo 

	

V 	 of Contract Section (E8) and other JEs (Q&C) will 

•• . 
	.• 	assist him in cattyirig o 	the tasks given above. 

5. 	 1jp ppin 	t 	 DC 

QiVLfl iUIJ I!J1L deL_I ')'u IrRj  !u 	r( 1' t( i n ii y v 	' 	nd tnOy 

be asked to assist oth 	Jung 	ig1eLLs in perfOrm nct3 
r'I 

V V 

	 6. V Action to amend !ES egulat.Or.S ..S heingt:akn SUP ately. 
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.07 De1 2000 and Ui! 51ci 
S 	 i/48/Idatd 

5 	002 & 1004/452/fl datod. 
13.:1ar12O02. 
•.. 	 •y.. . 
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31 J-n 2002) 	 (a) 	1o11/3/01 d 9Ql2 L201 

atad 12 Nov 2031. 

n. 	 • 	 •• 	
• 	 31 J.n xattred 	service and 

I 	

j.('i) on Pez5 Jn 	'X atti 
ti3 .ga of uprc.fli' 

• • 	• 	 ., 	.. .• 	3ervice vified ft 01 
-2000 to 31 	2001 froi 

H • • 	 •. 	 •, 	
py b.iis no PTOs. 

I 	 • 	 4.th 	•I 	 i1ioia /2479/ 
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•0 	 • 	 • • • 
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i1 	• 	,;• 	. 	 Ii/Stn .* 	hing 

to 	
: 	 • . 	 • 	 • 	 • 	

•. 	 . 	 •0 	 • 

H/Ste i Pou. 

P 0 Uasa:.t 1u: 

..Dit..s•Bardw 	W1B) 
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0. 	 •• 
• 	. 

'0 ' 	 • 	 .° 

. 	\ 

0••  .... 
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One., 'L:e 	Q1118 MC CPO 
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